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19.1,05. Present: 'ion' b1e MrJti 	Rw 

Vice-Chairman, 

ionb1e Mr.K.V.prahjada, Administrative 

Member. 

The appi Icants who are at present ser-

ving in State of l3ihar, have approached this 

Tribunal for directions to quash the Mernoran.- 
_____ 	

dum dated 13.4.04 and directions for to 

upgrade the pay scale of Petition to Rs. 

4500-7000/-- in pariety with Srveterinary 

Compounder of Forest Department w. e. E. 

1.1,96. The Sjurned Sr,C.G,.C. Mr.A.Deb Roy 

appearing on behalf of the respondents has 
stated that the apants are at present 

serving in Bihar, a.b the memorandum ated 
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uuynt to ze cflali.enged 
has been issued by the Ministry of Hcne 

fr Af'jrs, Government of India, fot r. 
• .. 	there is no jurjsd5jctjon to entertain the 

application . The 	 roadTgythis 
• Tribunal by filing the O.A$ No.269,27Q, 271, 

• 	................ 277 , 27,  279 and 280 pf 2b'03 wherein the 
* S 	Tribunal hadt given directions to the Respon- 

• dents to dispose ofthe Representation of 
the aPplicants, 	ursuarit to which, the Menoraric 
dum dated 13.4.04,wa 	issued which is 

• :4 	 subject matter ofha11eng 	 1ica1 
ti6no It is 
Tribunal has jurisdjtjoh and also because 

.5  

the applicants are.residenrm at Imphal. In 
this connection he has drawn our a-tenti-oil 

 setio-1 	of the Administrative Trftuns 
hct 1985 4hich provides that.-ubject to other 
provisions of Act, 	he persons aggrieved by 

• any order pertaining, to the matter within te 

Tribunal may make an 
application to the Tribunal for redressal 

of his gtievance. We have supplied emphasis 
• to the expressions"within the jurjsdjtjpn - 

of the Tribunal". The applicants are admitte 
dly. serving in Bihar and the melnorandwn 

dated 13.4604 which is sought to be cha].len- 

ged has been issued by the .Goverrent of 
India, Ministry of Horn 	Affairs, New Delhi,, 

uontd/ 
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In view of this factq a4v& situation, 

we are of the opinion that this Tribunal 

1ha s no jurisdiction to entertain this 

1application. Accordingly #  we reject the 
appli.cation. 

V1ceChairman 
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Choigtham Sunilkumar Singh & Ors. 	Applicaton 

- 

 

Versue -  
T 	The Union Iñi1 and others 	 Respondents. 

IND E X/ sPMES/ DATE O1 

I 	Noiienc1ature Brief Description of Documents Page 

1.  Application of the Applicant 1-20 

2. Affidavit of Applicant No.1 21 
3. Annexure 	1)(i) to A!1(7)(ii) Educational Certificate of the 22-3 

Applicants  

4. Annexure A2(i) to A!2(viii) Appoinment letters 4-54) 
5. Annexure A3 Letter dated 17-03-93 5) 

6. Annexure A24 Relevant page of pay Scale of Vety. 5' 

Staffs. 

7. Annexure A15 Section 30 Of Indian Veterinary 5) 

Council Act, 1984  

8. Annexure A/6 Relevant page showing pay scale of 5 
Forest Deptt. 

9. Annexure A/7
,  Memorandum dated 26-2-1990 

10. Annexure A18 Hand book of ICAR 6 

11. Aimexure A/q, ,  Relevant jpage of ROP 1997 part B 6* 
Si. No. XXII 

12. Annexure A/0 Common judgment and order dated 67'' 
21-1-2004 

13. Annexure A/1 11 Representation dated 2-2-2004 6-7) 
14. Annexure A!12 Memorandum dated 2 1-4-2004 1 718  
15. Annexure A A13 Memorandum date 13-4-2004 

Date/Inihpal 

The ........S..................... . Oct.2004 

By: 
k/ Tho 

Advocate 

Signature pf Petitioner 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

	

> 	 Orlalnal Application No1S of 2004 

Shril Oiczigtham &iniIkunr Sngh, aged abcut 37 

years, S(b ai. Nabachandra Sngh by occupation a 

L Senic* Field Assistant (Veterinary) in S.S.B., now 

posting at Area Organiser S.S.B.Betiab, P.O.-

£ \/alniki Nagar Ctstnct West awrparan Elhar - 

a resident 	or Nagamapal Sinçjubung Leirak, 	P.O. 

& P.S. IrTptlal, Irrptial West [stnct, Manipt.r. 

Stil. A 1sworibala 	, aged about 37 years, W/o Shil i1rpendra 

ShanTB, 	 by 	 occupation 	 a 

Senior 	Field 	Assistant 	(Veterinary) 	in 	S.S.B., 	now 

posting 	at 	Area 	Orgarilser 	SS.B., 	Betiah 	P.O.- 

Valniki 	Nagar 	l]strict 	West 	aianparan 	a 

resident 	of 	Kangjabi 	Leirak, 	P.O. 	& 	P.S. 	lnial, 

A t 	lnial West I)strict, 

c 	. 	3. 	thri Bangbam Brojenkiwnar ngh, aged ab1 34 years, 5/0 

E. Astwvini Singh, by occupation a Senior Field Assistant (Veterinary) 

in S.S.B., now posting at Area Orgarliser Jhararpur, P.O. & P.S. 

ln-çhal, Jahajarpur £strid - Madhubani, Bihar a resident of 

F1yanjam Mayai Leikal, P.O. & P.S. Kakching Thcxibal IDistrict, 

r 
Shri Lalshram Jayenta Sngh, aged about 34 years, S(o L. kke 

by occupation a Senicr Veterinary Field Assistant in 5.5.6., 

now posting Area Organiser S.S.B., Iaria-11 a residert of Wangjing 

l-x1an1z'a Leikai, P.O. Wangjing, P.S. Thoubal, Dstrict - Thoubal, 

Manipur. 

Shn lliokthom Sanayairna Sngh, aged about 36 years, 5(0 

Th. lbctonti Sngh by occupation a Senior Field Assistant (Veterinary) 

in S.SB., now posting at Area Organiser Fiprakasti P.O. Mdihari. 

Dstrict East tharrparan a &har, a resident of ThcLdal Awang Leikat, 

P.O- & P.S. Bisluipur, CAstrict - shnupur, Manipur. 
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Shri Okram Rameshwor Singh, aged about 34 years, 8/00. 

- Govrcfiion Singh, by occupation a Secr Field Assistant (Veterinary) 

in S.S.B., now posting at Area Organiser S.S.B., BetiahP.O. Valniki 

gar, Distct West aian -paran Mar a resident of Thcubal Okram 

P.O. & P.S. Thoubal, ThcAibal District, Manipur. 
Ar 

Shn T.D. Nijarnitha thiru, aged about 40 years dd, 8/0 T.D. 

Thdrr&ijam Chiru, by occupation a Senior Field Assistant (Veterinary) 

in SS.B., now posting at Area Organiser S.S.B., Rprakcthi P.O. 

Mctihan, District East Charrparan, Bihar a resident of Bungta Chiru 

Village, P.O. Nerrbd, P.S. &shnupur, Senapati District, Manipur. 

APPLICANTS. 

- Versus - 

The Uiion of India through its Secretary to the Gc'rnment of 

India, Mnistry of Home Affairs. 

The Mnistry of Finance through its Secretary, Gcirrwnent of 

i 	 India, New Delhi. 

The Director General of 5.8.8. ,East Block-V3  R. K Puram, New 

Delhi —68. 

The aef Veterinary Officer, Directorate Office, S.S.B., RK 

Puram, New Delhi - 66. 

RESPONDENTS. 
Details of ADplicaticn 

1. 	Particulars of the order aclainst whith the applicatiai is made 

All the petitioners are the regular Senior Field Assistance ty) of the 

838, haAng con-rrcn grie\iances relating against the irrpugned 

memorandum of Gc'emment of India being no. 271/031132-

SFA(PLILC/041233-39cjatecj 15-4-2004(at i4nnexure13) and in the 

ent of jng separate application against the irrpugned order basing 

on the same facts and laws. There shall be wastage of time and 

energy of the Hon'ble Tribunal. It would be more connient to the 

Hon'ble Tribunal as well as the petitioners in filing a Jan application 

challenging the same irrpugned order of the Goiernment of India 
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dated 13-4-2004 (at Annexure A/13). As such the petitioners seek the 

Siv pernission of the l-kicrabie Thbunal for aflowing to file the present 

	

1 	jdntppllcation 

	

11 	Al the petitioners are against the 	arbitrary action of the 

,c Respondents in inementing the Central CM Ser¼ices (RP) Rules, 

} 	1997 in the ether words for wrong irrplementation of the Central CM 

, S ces'(Reised Pay) Rules 1997 to the Sr. Field Assistant (Vety.) 

gaffs of the S.S.B., which has been non -iendatured as Senior Field 

Assistants Vetetinary (SFAN). And for quashing the illegal 

Menxandum being No. 271/03/B- SFA(PU/LQV4/233-39 dated 

1310412004 issued by the Office of D.G., SS.B. (at P.nnexures - A113) 

JurisdIction of Tribunal 

The applicants declareg that the subject matter of the present 

case where they want redressal is within the jurisdiction of the Central 
ol 

AdTinistratKe Tribunal, Guwahati Bench. 

Liriltation 

h 
The subject matter of the present case is as regards to unequal, 

malafide treatment in inementing the CCS (ReMsed Pay) Rules, 

1997. It is case of continuing cause of action which anses ery 

rrxith. Hence the present Applicants beg to subn -it that the 

application is wry riuch within time Imitation period prescribed in 

section 21 of Administrative Tribunal 

Facts of the case :- 

(/) Al the applicants are baiafide citizens of India ha'Ang 

their permanent residences at Mardpur. The present Applicants are all 

educated persons possessing the fdlcM4ng certificates and degree :- 
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Educational Qualification, Technical Qualification 

itioner No. 1: 

Petitioner No. 2: 
'c) 

titioner No. 3: 

PetiticnerNo.4: 

I 
Petitioner W. 6 

1 PetiticnerNO.7: 

True copies of certificates are enclosed herewith and 

marked as Mnexures A(1(1)(i), Ati(i)(iI),  

.. 

	

	 A/1(2)(i), N1(2)(h), A/1(2)(iii), A/i(3)(i), N1(3)(ii), N1(3)(iii), 

N1(4)(i), Ni (4)(ii), IV1(4)(iii), A/1(5)(i), Al1(5)(ii), .A/1(5)(iii), 

'? 	 Af1(B)(i), N1(6)(ii), A(1(7)(i) and A(1(7)(ii) respectively. 
Vr) 

ç 	 () 	Alter successful corrpleticn of Vetennary Field Asstant 

\Course the Applicants were jdned in their respective Posts in the 

Erectorate of SSB on the fdkwing dates. 

Petitioner 	Date of initial 	ppdntment 	Place 
No. 	appdntment 	letter No. 

1 10-8-1994- PF-CSK1AOP/94/24/4-23 Poonch Area 

(J&l9. 

2 2-8-1994 211 (2)/GC/94/SSBI1/1/03 lrrphal 

3 27-7-1994 NGE/E-1 0-(A)/94(19) Itanagar 

4 27-7-1994 NGEJE-1O(A)/94(18) Itanagar 

5 30-9-1994 1'K3E0-3/91/16604- Tezpur 

HSLC/ PUSC/ Epiama in Elementary 

P'nimal Risbandry & Veterinary Sc. 

PUSC / TDC / [)picrra in Bementary 

Mirnal Risbandry & Veterinary Sc. 

HSLC / TDC / [piar2 in Bementary 

Atmal Ilisbandry & Veterinary Sc. 

HSLC I PU Sc. / ()picm in Elemen-

tary Mrrial 1-kisbandry & Veterinary Sc. 

HSLC I PU Sc. I TDC I E)picma in Elemen-

tary Mimal I4sbandry & Veterinary Sc. 

HSLC / Dplorna in Elementary Mwrt 

I-kJsbandry & Veterinary Sc. 

I-3SLC I DiI4cma in Sementary Animal 

Risbandry & Veterinary Sc. 
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6 	29-10-1996 

	

23-12-1994 
	

1 1/2/60/89Nd.-IU/(27) 	Sliguri 

) 

> 	
True cqtes of appdntment letters are endosed 

herewith and nwked as 1iexures A/2(l), Al2(ll), 

N2(Iit), N2(IV), .A/2(V),  A(2(VI) and Al2(VII) 

respectivy. 

B. 	The present Fpicants are Senior Field Assistants (Veterinary) 

the post Senior Field Assistants is generic term of Mmal f-Jsbandry 

Assistant, Con-pounder, Dresser, Stockman, Stock Asstt., Vacdnator 

and Mik Recorder etc. They are categorized1paraveterinarian posts. 

- They prcMde audliary support Veterinary and 1Animal FUsbandry 

Practice. 

The Mm reqred caIiflcaticn of such post is Matrication 

L with Dploma or Certificate with experience of one or two wars as the 

case may be. Section 30 of the Indian Veterinary Council /ct, 1984 

also prcMdes the ninirrum qualification and nature of works to be 
- 

z- dcne by such posts. The reient pation is hereby reproduced for 

$ easy reference: - 

Sec. 30(b) PractIse Veterinary Medicine in any State 

proiic1ed that the sate Gyrnment may, order, pemit a person 

holding a diploma or certificate of vetennary super'Asor, stockman or 

stock assistant (by whatever name called) of any state or any 

veteilnary institution in India to render under the supervision and 

direction of a registered Veterinary practitioner, n -mar veterinary 

serAces. 
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Explanation: 1Vnor eterinary ser%Aces" means the rendering of 

prelirTinary veterinary aid, hke vaccination, castraticn, and dressing of 

wounds, and such cther tWes  of prelin-inary aid, like vaccination, 

• 	castration and dressing of wounds, and such ether types of 

(ic prelin-inary aid the treatment of such ailments as the State 

Gornrr,ent may, be nctificatlon in the Official Gazette, spedfy in the 

behalf? 

As such, duties and nature of works of all such posts are to do 

ninor veterinary senAces which proAcles auxfliaiy support In 

Veterinary and Animal Risbandry Serice like 'ccination, castration, 

dressing of wounds or treatment of ailments etc. In this regard, a 

clarification was sought by the Oief Veterinary Officer, t]rectcrate 

General of Security, Office of the [rector, S.S.B. Ade letter being Nb. 

••\ 24NetISSa'90-VC-2 dated 01/01/1993 to the Gcsarnn,ent of India, 

Mriistry of Agriculture, Department of Animal Jsbandry and Dairying. 

In reply to the above mentioned letter It is categorically Informed by 

the Gcmment of India 'Ads letter being no. 53-71/38- 	LTD(L 
. 	. , i . .. 

dated 17-3-1993 about the ninor veterinary serAces like vaccination, 

castration, dressing of wounds and such ether types of preininary aid 

or treatment of such ailments can be undertaken by a person hdding 

a Doma or Certificate of Veterinary &iperAsor, Stock-man or Stock 

Assistants under the superMsion and direction of a registered 

practitioner. 

A true copy of the said letter dated 17/03/1993 is 
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C. 	That initially, the pay scale of the said post i.e. Veterinary staffs 

working under the Central Go'ernmeflt or Para Veterinary in the case 

of Sr. Veterinary field Assistant were placed at Rs. 975-25-1150-EB-

30-1660 after the Central aAl Sensor Re\Ased Pay Rules, 1997 came 

with effect from 1.1.96 the Government re'Ased the pay scale of the 

said Veterinary staffs/or Paraieterinarian posts to the scale of Rs. 

4000-100-6000/- pm and 4500-125-7000 p.m by narring the post 

such as &ockman/Ccrrpcuflder! Stock Asstt.Ikiimal Risbandry 

Assttioresser and Al the cacerned Department under Central 

serice haw iriplemented the said re'Asicn of pay with effect from 

1.1.96 Fbwe'er, in the case of Senior Field Assistant (Veterinary) 

working in SSB, the Respcdents deliberately failed to provide such 

re1Asion of pay by taking the advantage of non prescribing the 

Post of Senior Veterinary Field Assistant in the column of 

veterinary staffs at the Central Civil Services (Revised 

Pay) Rules, 1997. But the Respadents reascns best known to them 

the Senior Field Assistant (Vety.) were providing Ihe: scAe of Pay Rs. 

3200-85-4900/- per rrcnth. 

It is also beg to subnit that the Respcndents deliberately 

t.wned to bind the Section 30 of the Indian Veterinary Coundi Pci 

1984, at the time of providing the pay scale presented in the First 

Schedule part A of Central Ci'4l Service (Re'vised Pay) Rules, 1997 

i.e. Rs. 3200-4900/ per nxnth. 

True copies of the relevant page shMng pay scale of 

the terinary staffs of the S.S.B. in the Central avil 

Service (Revised Pay) Rules, 1997, First Schedule of 

S 
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Part "A" and the Relevant Pc*ticn of Sectii 30 of India 

nwked as Mnejres-N4 and A15 respecthely. 
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It will not be out of place to mention here that thépost  of Sr. 

Veteilnary CorrpcLfflder attach to Central Forest SeT\4ce was initially 

fixed at the pay scale of Rs. 950-20-1150-EB-25-1400/- less than the 

pay scale or Sr. F/\/) S.S.B. But after the pay reai the pay scale 

of the said Sr. Vety. Ccnpc&inder of Forest Sersiice has been reAsed 

to scale of Rs. 4500-125-7000/- per month. But the Senior Field 

Assistant (Vety) of S.S.B. has been paid in the scale of 3200-4900/-

per month. 

A true copy of the relevant page shang the pay scale 

of Forest [Dept. Is enclosed herewith and nwked as 

D. 	That, the Director General of Security issued a Memorandum 

being 1'.b. 30/SSB/VC/89(19) dated 26th  February, 1990 to the extend 

that the aims and objectives of Veterinary and Airml Rsbandty work 

and charter of duties to be perfornd by the GAG Gr.l (Vety.) and 

para-ieterinary staffs. in the, said Memorandum dated 26/02/1990 the - 

charter of duties of Veterinary staffs is enclosed as Jmere-JtI and 

the same is reproduced hereunder :- 

ANNEXURE-ill 

CHARTER OF DUll ES OF VETERINARY STAFF SF 

(VET)/ONST( VET) 



'Li. 

- 

t To Asit remcte areas/brcxier Allages ccered by the SSB to 

render free veterinary and Aiimal t-$Jshandry aid and care to the 

needy live-stook owner in respect of listcck/poultry under the cierall 

gidanceMstructjons of CAS-Gr-l(Veterinajy) and cther supenAsciy 

officers. 

To remain on tour for a rrinirrum of 15-20 days per month 

irrpaiting door to door veterinary cer to the live-stock owners in the 

area under his charge. 

Wiile on tour, to Asit NIP can -ps for the purpose as also to 

deliver lectures on different aspects of /nimaI l-ksbanciry to generate 

better awareness among the local peqDie aba-it cctrmon diseases 

and hygienic rrnagernen of live-stock for better pro1itae. For this 

purpose, his monthly tour pregarmie will be final ized well In adnce 

with the approval of the arde Organiser, the concerned CAS 

Grade-l(Vet) and AG. 

To subt his tentative tour prrae for the Idlowing month 

through C.O. to CAS Gr.l(Vet) at least a fortnight in adrance, 

II 

r 
iz 

For every calendar month to subn -it a detailed tour diary to his 

contrdling authority to reach him by the 7 11  of the fdtcwing month at 

the latest. Generally, his touring will be with NIP teams but only for a 

day or two at each such can -p or with Cos/CAS Gr.- l(Vet) 

Independent touring may be allowed in special cases by GAS Cr.-

1(Vet)C.O. with the apprcsI of AO/SAO. 

To assist the GAS Gr.-l(Vet) in pertcrrring day to day work. 
0. 
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7. 	To prqDeriy maintain expendable and non-expendable stock of 

medical stores/equipment etc. as also the stock and issue registers 

and ether reccds in connection thereof. These will be 	vertfied 

by the CS Gr-t(Vet) once every quaiter and by ether concerned 

supenAscty officers penodicahly. .AFO(S/(Vet)frC(Vet) 

Ccnstabie( Vet) will be personally response for any lapses including 

for shortage in 	stores/equipments in this regard. 

. 8. 	To strictly fdlcm the instructions and orders of CAS Gr-I(Vet) 

and ether superitscry officers and to carry out the veterinary diic 

action progranTne accordingly. 

To ensure that kits prcMded to him are prqerIy utilized and 

kept ready as per reirernent. 

To aster only the drugs/medidfles 1  which he has been 

taught and is, authorized to handfle. He will net adrinister intravenous 

in4ectic*Vtreatmert bexid his skill and corrpetence. In case of arT)' 

JJ ' ccrTplicatiofl he would contact CAS-Gr-I of his area for guidance the 

sate Veterinary L)spensary/HoSPitah/Cefltre etc. (these areasMllacjes 

will be given the lc,west priority). 

To subrrit his monthly detailed tour diary highlighting all 

aspects of the work done during the month to his Contrdhing Officer 

by the 511 of the fdlcM/ing month at the latest. 

To ensure that at veterinary centres emergency tray and first 

aid kits are always kept ready and reserve to meet any type of 

emergency. 
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To correctly prepare in a&mnCe and subnit in time the 

annuat/supplernefltarY 'veterinary indent of ecines/equipment/dher 

stores to the SSB Crectorate, New Delhi, throuM the E4sioflat 

k 	Organiser for timely procurement of stores/materials. 

To correctly and expeditiously distribute the 	terinary 

stctesMts etc. on receipt amcrig the AFO/SF1A(Vety) under his 

ccntrct 

To ensure proper and up-to-date maintenance of medicinal 

stock and dead stock registers (instruments/equipment) and other 

prescnbed documentsfreCCfllS etc. 

To ensure that there is no excess stocking specially of short-life 

- 	 drugs which may lead to a'dable wastage. To also ensure that 

	

ç1 	medicinal stores held do not become date exPired. 

To keep dose liaison with the local sate kümal Hjsban&y 

authorities/P(flV Veterinary Hospitals etc. in the area of his 

responsibility. Also to keep himseif abreast of deopmentS in his 

	

/ 	
professional field as also about irrportant Mirnal Risbandry 

prograrnies/actMtieS undertaken by other authorities/agencies in the 

To regularly subnit the rruthly progress report (MPR) in the 

prescribed profcrma in respect of his area of charge through his 

conirduing officer in time so that the consdidated coripled report 

reaches the SSB Erectorate, New Delhi by the due date. 
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I 9 	The CAS (Veterinary) posted at the Training centres will subnit 

the MPR in respect of his work through his contrdhng officer to the 

DIG(T) with a copy to the Chief Veterinary AcK4scr, SSB £rectcrate. 

20. To undertaken and perform such dher duties as fly be 

/3 assigned to him by the NOW authorities. 

k A true copy of the Memorandum dated 26/02/1990 is 

enclosed herewith and marked as iAnnexure-N7 

E 	That, as Stated above the duties and nature of works of the 

9F.A(V) and ether posts like 	ockman/CcrrcXJflder/oCk 

Asstt.IA4llmal Risbandry Asstt,/Dresser etc. are ninor veterinary 

r, serAce rendering preliminary veterinary aids like vaccination, 

c\  castratiai, dressing of wound etc. Therefore the nature of works or 

work allocation of all the eteiinary staffs (or para - terinary post) 

are alrrst sarre in 'Aew of the Section 30(b) of the said jAtt. 1984. But 

I in ground reality the Sr. FP(V) in S.S.B. and Forest Department are 

c 
).. 

! 	rrae odorous and than the ether 	terinary staffs of ether 

DepartmentS., 

F. 	The SenAce of the Sr. FA(V) in S.SB. with one!year certificate 

course or Dñoma in the Veterinary Science is also a Technical Post. 

In the Hand Bock of Indian Council of /3'Jricu1tural Research (ICAR), it 

is dearly pdnted out that Field Assistant in Veterinary is also a 

Technical poet NAde Appendix-Il of the said Hand Boc of ICAR. 

A true copy of the reInt page containing 

Appendix-Il of the Hand Book of ICAR is enclosed 

herewith and marked as Pnnexure-N13. 



13 

In may also be rnt to menflon that In CCS(RP) Rules, 

1997 Part 13 S. No. XXII there is also ancther CdUITh under the 

-4 	heading of 'Other Technidans" and the same is reproduced herein 

"XXII OTHER TECHNICIANS" 

(a) 	Post requiring matriculation with some experience 

fr :- 
 

L nininum quallfIcatii for direct recruitment Rs. 4000-100-6000/- 

True copies of the reient page of ROP 1  1897 Part B 

1 	* 	 5i. No. XXII, is enclosed herewith and marked as 

Mnexure N9. 

4O 

5. 	Grounds for relief with legal provision: 

ç 
(a) The Veterinary estabhshment in any organisatial or Directorate or 

4 Institute, there edst a certain post or posts which normally 

norrndature as VFA or stockman or Animal 1-tisbandry or Veterinary 

Conixvndef cc Vaccinator or Dresser or Field Assistant (\Amate'ver 
tv 

name may be called). Their men work is to render rrincr veterinary 

service like 'iaccinatiofl, castration 1  dressing of wcxindis treatment of 

animaL So works of ery such post (which is termed as 

paraterinariafl post) either of the Directorate of Assam rifles or 

B.S.F. or cther Organisation are to be treated as same in iew of the 

Sectien 30(b) of the Indian Veterinary Ccsjndl 4ct, 1984. And more so 

the rrinirrum qualrncaticii of such post is matriculatk'fl with dicma or 

certificate or experience as indicated in the said Secticn 30(b) of the 

said Pct. 1984 by taking these different nomendatured of para- 

se to the Rs. 4500-70001- and wterinarian post, the pay scale was re'vi  
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the benefit of the said Rules, 1997 has already been enjcyed by 

sinhlarly situated errpk7fers under the Central Gaernment with el1t 

km 1-1-1t But the Respcndents, for the reascns best known to 

them, has failed to irrplernent the same without any cogent reason 

and denied the right of the applicants to enjctj the said re'4sed pay 

scale by the cther para-eterinarians working under Central 

Go'vernment. 

(b) The Pay ccnmssion also discussed about cther posts of 

Technicians for wtich nininum educational qualification is only 

matriculation with some experience and recaTmended to re'ise the 

pay scale to Rs. 4000-60001- equally to those of paraeteiinarians 

N) post, and the same is apprd by the Central Gmment and 

included in the CCRP) Rules, 1997 and reflected under the heading 

or cdurrn No. XXli-OTHER TECf-NaPNS for cc* -11erient the same 

e 	is reproduced herein. 

"XXII - OTHER TECHNICIANS" 

Posts requiring matriculation with some experience as 

\ 	n-inirrum qualification. Qualification for direct recruitment ..........Rs. 

Sr. FA(\/)  of S.S.B. is also a technical post and the rrthinijm 

quallficaticn is ntrIculation with diploma or ceittficate (Ade A/B and 

Section 30(b) of the Indian Veterinary Council Act., 1984). Lxking in 

this ancje too, the pay scale of VFA/AR is sought to that, the VFNSSB 

and its counterparts (or equivalent posts) in different organization or 

Drectcrate or Institute are all same and equal either in the nature of 
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works or in Ioc4dng to the nininiim educational qualification. So, the 

principle or equal pay for equal works is applicable in the present case 

as enumerated in Micle 39(d) of the Constitution of India. 

(c) 	That at present senior field assistant (Vety.) are enjcng the 

same pay scale of Non-Technical Post such as the Head Constable (in 

the separate sheet). 

ck 
6. 	Details of the remedies exhausted: 

The present applicants flIed 7 (sewn) separate Original Applications 

before the Hone Central 1Acininistrati\ie Tribunal, Gwahati Bench 

with prar inter-alia that to irrptement the &' Pay OXTITISSIOfl to the 

cY - Sr. Field Assistant (Vety.) of SSB as done in case of ether 

connterparts working in the Veterinary staffs of different Departments. 

The said Original Application was disposed of by a ccim1 judgment 

and order dated 21/1/2004 with the fdlcwing obsertions and 

directions. 

"The learned cc*insel for the applicants at this stage 

c 	 subnits that the representations pra'ing for grant of such 

IJ 	 reliefs had already been subrritted by them to the Ministry of 

{f-kme Affairs Gcirnment o 	 et f india but they haie n 
44  

receid any fa'xurable reply so far. At this stage, the 

learned cnsel for the applicants urges that the applicants 

may again irrmediately furnish the ccpies of the 

representations in respect of all the applicants to the 

respondents for their kind consideration. This being so, in our 

'Aew this batch of O.As can be disposed of at this stage itself 
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(c 

2" 

by gMng direction to the applicants to mc1ie fresh 

ccrriprehensive representations before the respondents 

within a period of 2 months thereafter by taking into 

consideration the cbserations made by the Tribunal in 

O.A65J2002 in its judgment dated 11.12.2002. 

All the above applicants are accordingly disposed of no 

order as to costs. 

A copy of the judgment be placed in each case flle' 

In faithful ccnplIance of the said judgment and order dated 21-. 

1-2004 the present Ppplicants filed their respective representations 

dated 2-2-2004 to the Respondents. 

In reply to the said representation of the inth4duals the office of 

the Inspector General, SSB, Manipur & Nagaland DiAsion Inhal 

issued a memorandum No. (D.A NO. 2003/143 dated 21-04-2004 

thereby enclosing an office memorandum issued by the office of the 

OG, SSB East Block V R.K Riram New De4hi being No. 271/03/B-

SFNPU/ LC/04/233-39 dt.13-04-200. The said office merrxandum 

date 13-042004 was issued in purported corrpliance to the F4on'hle 

Central 4frinistrathe Tribunal Gty. Bench order dated 13-04-2004 

passed in Qfis No.269, 271, 278,279 and 280 of 2003, further, the 

memorandum has mentioned grcAinds on which the respondents 

declined to the prayer/request of the petitioners in the abcse 

mentioned representations dated 02-02-2004, the said memorandum 

that - the issue has been exanined in detail at this Hqrs. And Ministry 

of Home affairs clarified that as per para xxiv under Chapter —7 of the 

LI 

• 	1. 



17 

5Th 	Pay Ccxrrrisslon recorrrnendatiais report the pay scale of 

ockrnarVCcn'pcxinder /Stock AsistantI Amat Hisbandary 

Assistant/Dresser has been prcposecl as Rs. 4000-100-6000/ which is 

* 	net applicable to SFA (ety.) of SSB, as the ncwnendature of SFA 

IC 

	

(wty) of SSB and nature of duties of the post are not carparable to 

those mentioned in Para xxiv (C) of the 6h  pay Connission 

recorrrnendatiais under para 7(i) the standard reiised scales 

apprcd by the :  Gt. for the pre-reiAsed pay scales of Rs. 975-25-

1150-EB-30-1660 against SLNa6 has been apprcd as Rs. 3200-85-

4900 which is being paid to the Senior Field Assistant (wty) of SSB. 

U b VY 
- 	The petitioners beg to subn -It that it is crystal dear from the 

/ abcve memorandum dated 13-03-2004 that the authorities are net 

	

- 	fully considered the case of the petthoners in the light of legal 

prcMslcns and the Constitutional mandate 

True copies of cc*mKn judgment and order dated 21-1-

, 	, \ 	 2004, representation dated 2-2-2004, Memorandum dated 

i 

	

	 21-4-2004 and Memorandum dated 13-4-2004 are 

endosed herewith and marked as ,Annexures-Nl 0, All 1, 

/ 	 Af12 and A(13 respectively. 

7. 	The act of, the respondents for denying the e*?gment  of the 

CCS (RP) Rules 1997 part B- xxiv of part C, SenlcN -  Vety, 

Con-pounder of Forest Dept. the scale of 4500-135-7000/ per nnth 

with effect from 01-01-1996 is illegal, unlawful, rrølalide, bias, 

DiscnrrEnatory and Mndictre to the extent that the respcndants have 
0 

deprived the rights of the petitioners enshrined in the Constitution of 
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India. The said act is also In gross Adat1cn of the principles of NturaI 

justice and L)recti'e Principles of sate Pdicy which is though net 

enforceable in the court of law but equally frrpertant. 

8. 	Reliefs sought: 

The iripugned Merrrandum dated 13-04-2004 (at Mnexure 

N13) be quashed; Respondents be directed to upgrade the pay scale 

of Sr, FA (V) SSB to Rs. 4500-70001- in parity with Sr. Veterinary 

Ccrrpcunder of Forest tpartrrnt wf. 01-01-1996  

to direct the Respondents to consider. for changing the 

nomenclature of the present Petitioners post of S. Veterinary 

Assistant etc. 

9. 	In the Interim: 

During the pendency of this Application the Memcrandurn 

dated 13-0402004 (at Mnexure-N1 3) may be stayed and there shall 

net be bar the authaities to upgrade the pay scale of, Petition to Rs. 

4500 - 7000/ pm with effect from 01-01-1996 during the pendency of 

this case. 

Any ether interim orders which the HoiThie Tribunal may deem 

fit and prcper in the interest of justice. 

DatedfGuwahati, 

1c4ther 2004 

By: - 

 /dvcate 

gnature of the .Applicants 

' Oi, 
• 	1. 

	

. A 	LL 

	

• 	-'c4rM 
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• 	 T he application is being subiritted by hand through the 

ipplicants's duly appointed counsel. 

Particulars of Postal Orders filed in respect of the application 

fee:- 

List of enclosures: 

/ppIicatiai in triplicate. 

Affida'At 

C. 	Postal Order f'b. 	dated. 

in favur of the payee, the Registrar, GL¼T, Guwahati Branch, 

Guwahatt 

4 extra copies of the applicatIon for the 4 Respondents. 

Index in Fccm-1. 

Receipt sip. 

Vakalatnama. 

1 
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VERIFICATION 

I, Chcrigtharn inllkurnar Sngh, aged 39 years, Sf0 ai. 

Nabathandra Sincji, by occupation a Senior Vetetinary Field Assistant 

in SSB now posting , Parbung arde, Oiurchandpur, Manlpur, 

Nagaland Dsion, a resident of Nagamapal Sirxjubung Leirak, P.O. 

& P.S. lirphal, Irrphal West Lstrict, Manipur, do hereby merify that 

the contents of paragraph t'bs. are true to personal knoMedge and 

contents of Para Nos. 2 and 3 are beIie'e to be true on the legal 

acMce and the ccitents of the pare No 5,6,7 and 8 are true and 

correct excepting those legal pdnts and those legal pdnts are based 

on the information of nv counsel which I also 'verify believe to be true. 

DatecWcpha 

The 	Octther 2004 	 7 

(?1. 	Kh-wL  
By- 

Atvvcate. 

To 

The Rester, 

Central Mninistratie Tribunal, 

Guwahati Bench, Guwahati. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATIBEP4CH 

ORIGINAL APPLICATION NO. OF 2004. 

9iri aiigtham &inilkunw ngh and cthers ...... Applicant 

• --- Versus--- 

The Uiicn of India and cthers. 	....... .Respondents. 

AFFIDAViT 

I, Qongtham Sinhlkumar Singh, aged abcut 36: years (o Ch. 

Nabachandra Singh, by occupation a Senr Veterinary Field Assistant 

in SSB., Parbung arde, Churachandpur, Manipur, Nagaland 

DhAsion, a resident of Nagamapal Singubung Leirak, P.O. & P.S. 

lrrphal West l)strict, Manipur, do hereby sdermty affirm and state as 

fdlaws 

That, I am the Ppplicant in the accorypanying application and 

such! am well conversant with the facts and drcuntances of the 

case. I am presenting this athdat in support of the statement made in 

the said application. These are tnie to my kncwledge. 

That, the statement made in the foregoing paragraph Nos. I to 

8 are true and correct to the best of mg knowledge except the legal 

points and those paras are based from information given by my 

ccunsel which! also verily believed to be true. 

That the documents at P1nnexures Ni to NI 3 are true copies 

of the originals. This is true to the best of my knowledge. 

Verify that the statements made in the above paras are true and 

ncthing has been concealed thereof. 

Dated(GaLtati 	 Sgnature of deponent 

The.....Oct. 2004  

By: At.K&gil 
Advocate 
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ANNEXURE A/2 (I) 

No. PF-CSK/A0P/94/-1 - 
Directorate General of Security 
Office of the Area Organiser, 
SSB, Poonch Area, Poonch (J&K). 
Dated Poonch, the .Auguat, 1994. 

ORDER 	- 

Shri Ch. Swill Kumar Singh, S/o Ch. Nabachandra - Singh 
is appolnted'to the post of S.F.A. (V) in the scale of Re. 
975-25-1150-EB-30-1660/- per month. Purely on temporary 
capacity-in the office of the Circle Organiser Office. Poonch 
on 06.08.1994 (FR.). Subject to verifIcation of date of 
Birth. 

2. 	Shri Gh. Sunil Kumar .Singh, S.F.A. (V) will be on proba- 

tion for a period of two years which may be extended at the 
discretion of -the -competent authority, but such extention 
shall not exceed one- year. - - 

- - 	 - 	 - 	 - 	
- 

3. 	-He:will, be entitled to draw pay Re. 
975/_ 

 (Minimum of 
scale) per month-plus other allowances asadmissible to the 
Central Government employees in - accordance with the Govt. 
order/instructons issued from time to time. 

4. 	He is liable to be transferred anywhere in India. 

- 	- 	
- (K. LAL) 

AREA ORGANISER - 

,-c --iL - 	 - 

The Director of Accounts, Cab. Sectt. 
R.K. Puram, New Deihi-110066. 	- 
The Asstt. Director (PA) SSB, Directorate, 
R.K. Puram, New Delhi-110066. 	 - 
The Dtvieional Organiser, SSB, AtN Division. 
151-A/C Gandi Nagar, Jammu-001, 	 ° 

to his memorandum No. IV/E-2&-2-.D J&K/.14.Z7VL'1-72 
dated 16/7/1994. 

4..Accountant, I Area 'Office, f*' ' 
5. The Sub-Area Organleer, SSB, Poonqh. 	- 
6. The Circle Organiser, SSB, Poonch. 	- 
7. The ...... to Area Organleer, 563, Poonch. 
8. Individual Concerned, Ch. Sunil Kumar Singh, SFA (V). 
9. 	Order File. 

Sdi- illegible 

tu  
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bas.s 4  ard4osedJin t.s D..v.&joii ron ttie: dab8hQWfl. a&Bttz , 

eQch. 	.' 	, 	4 	I 	 J• 	
I 	 I 	 , 	' 	r4' 

si.wo:. Name & ad.dress 	 -4  w,,Z 	P1ace o 4 	.- 	 .. 	 .. 	potin' 4 	1 	hri lvi iruioh4nci 1eit:ei 	
I 13.7.94 'i C.O.Nungchucip 'irc1t c 

9 	 s/o . 14., Leibakrnac1a £Ie.te1  
I 	 Lanrn'thjt illabe, 	 4. 

 
I  

2 Km i-I NandLscioi' Thev. ' 	 12.7.9 1+ 	Shen 	C.i.rcle 
4 	

Bisenpur 	Ltik.j fard 	, 	 I 	 j 	• 	
4% 

4 •4 
4 	 II 11Pur,Nan1pur, 	I 	 I 

7 	 Yni.A1sworiUa1 De.yi 	 15.7.94 	C.O. IIayai Circle I 	\•___ 	D/O A - arintr bnriva  
4 I 	 )irdrilndpur Lapubani Leika.  
4 

4 	 4 	Iinph. , Maniur 	
I 	

I 	
i 

4 1 ' 	 Trywiu. be on probatiori'Idr laperiod ofto ' 
I ye3rs w -i.c ff13J Lcccncd or curba.1ed tue discrtio&oZ tne 

t 	 C OI1l4 L4 tit 	uthori .y , 	 . 
4 

4 	
4 	

' 	
I 

4 	2 	 Jty iaae been 1necuc11y examined nd found 
I 	fit for appo.ntmLnt t:o th Central Govt. sirvace and tn.r vera.- 

fictiori oi: chd.'acter anç ant.cadcit&iid I,B.c1erance,iave 
1 	

cornp1ted in all rspect.  
I 	

:'. 	 ThLy d3 1i41c to be transferred to arywhre 
iii India .11.1 bU or,d4u.zat1on 	 I 

They will be rbcjuil'ed to undergo traini.ng course' 
prcscribd ±or tnLre by S)3 jite.  

44 	 _________ 	 • 

Copy t - 	 / 	 3 
I, 	 1 • The Director of A000urlts,Cab,Sectt 	I 

)31ock-IX(J.ast) ,Ft 1C.Purafl,ih3w £Xlhi-66 	' 4 	 / 

2, Th AscisLdrlt Direceor(A), 3. Dte, 
4 	 R .C.Pura1n, ew LLlni_.6  

3. The Assistant .L)u'ecbor(Coord), 	
4 SSb DLepbloci.4_V(Jast),a.Ic,puram,New e.lhi-66 

1+. Tne Area Oraniser,SB,Irnpna1/.iQ. 
5, £he Divisional Medica'J. OfficLr,]Divn 4 dQ Itnphal 
6. The 	 branch 7. Individual concrned'j 
8. ACR(Non Gzettecl) 	90 Pcrso-ial file 	 1 
10.S.ivice book 	11 Order file. 

/ ,YitD) 	 -, 	 RA cGILrADiiN) 

True 7py 
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ANNEXJE 

• 	 .. 	. 	 . 	 . 	 . 

'1' he i..tnlei'-ci Unod tiei'-eby offers Shr i. 

- 	 j 'rn) 1 ,0C.Imt of  

emtab 
oi 	•:.,f 	he d/ / 	Cl 	 7 	L 2-Cl 	under the 

ii. Oment 	of  
f.P. Di vi clot- , in the py sc:ie of ..... 	 /') 

• . 	
wii:h usuel 	i owenc:F25 . 	drni cci. hi e under the ru]. oc 	nd orders 
in force time to time. 	 . 

2. 	•. . 	The post is temporary, hi s/>pormanont  appointment to 
the post .i. f and when it is sndc-p per - mnent. wi 1. 1 depend on vriot.0 
f.tctors rjoverr,i ncj pormnont appointment to such post in force at 
the, ti me and ',i ii. riot c:enfer - ciri him/her title to permanenc:y from. 
the ciate of post i s made permanent. 
.... .. . 

.Ihtc appointment is pi.Ire.' t.eirpcirary, Iutit -j5 	ill -  rely 
- conti riuc 	inrief i ni tel y. The appoi ntment is 	11 kol y 	to 

t.errn:i nation nm anti' month noti. c:e an either ci. do without roason 
hei rc 	acci. ':jned . The appoi ret. i riq author i Ly , however,  , rocervei; the 
r i rjlvt 	to tqrm: r - a: i rs : he cr'i c.:o. of the appointed -fcirt.hw.i th 'ir 

the e>pi ry of -the eti pul ate::i period of notice by makir.q 
payment to hi in/her a sum equl vai cot, to the pmy and • al lc."nces 

• for the period a-f notice or the oxpi. rod port.i on thereof. 

• 	4 • 	 The appai ntee chal 3. he on tr i. a]. for a porioci , of two 
s nh 1 ch may be €m tendec:l or c:i.rt: a ii ed at the di scret ion of the 

corpt.ent author I ty bu. such ox tons i. en or curtai. 1 mont chal. 1 not 
excs'eci one yecr.  

5. 	 The appal ntrnert All be lu it her subject to — 

1 	 Frciduci I on of 	a c:e rI :i. -F .1 eat e of 	F i. t.nosc from the 

oiiç:etenI. 	Mi:iic:aI 	(-\i.,it:hori I:.y 	vi . 	Civil 	Si_irqeon 	of 	District 

Mec.l:m c,.r1. Hrmcpi tal 

in aec'Jrdanc:e with orders in fc,rce in reqard to' the 

r- ecru:i teent to cervi ce ui -icier the Govt ,, of mdi a, no • candiciato whc 

ha' more than ero '-mi. fe l i ving, is all I qiblo for appoi ntmrent under 

tIio Govt. el- i.nc.iia F:Irovirh.'d that Gnvt 	may i -F they are satisfied 

that 	1: here ar m el -meL: at reasero for MAng cci ox ::epL any person 

üiim 	the 	c:pai'atl cia of tliie; rm_ilmn 	ltd. s offer of 	appointment • Is 

tier .cea 	c:'ndt 1.1 oral upon hi c/her furni ching to the office a 
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T.IfiriC 	n 	oih of 	•lIeqinc 	f'i.th-fu1n 	to 	th Cc,nt t: Lit, I on 	of I ndl aon ma k I nq 0-F 	i;n Iemn a-F-F I rmt i on to that 

• 	

Frbj..i:trn of the -fol I. owii - 	rij.rii 	Certj  -  

	

f -j -tp 	(if 
: 	rn ocJcc.r.j 	'eddy) 

p 1 orn 	c:er-  L 'if i c'i: e 	of 	educt I one 1 	orid 
rtec:hn i. ci qui]. I -  F -I cit. i or'ir 

enc'. i:er  

r' 	L-.he 	f:i-- ecp- I b e d 	f orni (Incirfi.(r_r-:,J 1. to th 	I. 

A L t,by 	Li. I.. r:ir.:t 	MrI -i t.rtn 	or 	Sub-- 
er - j or : 	icei -  in 

	

'..fikrl'.Il 
	pot and 

	

r) 	(Th:-fii ct 	in the (:fI - en-: I - I brc:i for - rn in 	;uppor - 	of 
c:i.i,Ins Lh;:. f'ir- 	biJ.or- c -J -; - l - r. SC/Si. 

	

-I 	Di ch - r 	. 	t:er - t -j.f- c.te in ihc-, pI'en::rib(pd 	form 	cii 
l:uviou-; 'I'iOI1'IEfiflt , 	i-f- ;ry. 

5 hw 	LiIid.v::I; -L..fi . 	.i :i. I. 	hr- 	I' - nciuI ic-n:-1 	to 	underq:i 	nd 
ul I y qui if:v r.t '1 • I'i • I 	 i-- ,. nn r:c:.Ir - r;ee e; f(recrjhc,d from 

'Limc-: to ii irq 

• 	 IL 	4II\/ 	pIE 	rc? be nt.:flLr:n::i 	Lf I I.,.:Lhr 	the 	cndii-Jet 	i n:'rvi. nq 	or 	ui -icier oh), I o -i:J on to ecr- ve 	nciLiier-- 	Ctrei 	(ovt.. 	/ :itLc? 	fYIi:: - i,'f:,. 	rI 	F..if:,) -j 	(\(,f1l'fc.;)I"j  

( 	I1y 	dc': 	1. eirt i Co 	q .i yen  - :1 co fut-r 	ii:l by 
ff0 	'n---.,i:--. 	In - 	- -f1 	f'- 	•f -((i 	i 	i iIi 	:.r-cc -ij dtc I c 	-Found to lu:ive 	(iii 	1 	j 	.1 	!ei.f.sf:lr 	 f.jl iiI(Oifl155i'i 	ion fin 	w;i 	I) f( :1. 	'bI 	? 	I:,o 	reuIi::uv,-, I 	-finin 	Li -n: 	;nrv - .(:- :: 	.ir'u:i :'.n:if 	cui -  t'ii:r 	uc:I: -ion 

llli'r' 	(,i(- 4ffl 	iil(:.f.iIp.,.ii) S 
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ANNEXURE-A/2(IV) 
• 	 REGDI'AD 

No. NGE/E-10(A)/4(18) 
GOVT. OF INDIA,  
Directorate General of Security 
Office of the Divisional Organiser, 
SSB : A.P. Division, Itanagar. 

Dated the 27/7/94. 

The underaigned hereby offer Shri L. JAYANTA SINGH a 
temporary' poet of SFA (VETY) in the Office of the Circle 
Organiser TE2U, SSB, A.P. Division, in the pay scale of Re. 
975-25-1150--EB-30-1660 with usual allowances as admissible 
under the Rules and Orders in force time to time. 

The poat is temporary, his/her permanent appointment 
the post if and when it is made permanent will depend on 
various factors governing permanent appointment to such post 
in force at the time and will not conferred on him/her title 
to permanency from the ;date of post is made permanent. 

This appointment is purely temporary, 'but it is likely 
to continue indefinitely. The appoinment is likely to termi-
nation on one month notice on either side without reasons 
being assigned. The appointing authority, however, reserves 
the right to terminating the services of the appointed, forth-
with or before the expiry of the stipulated period of notice 
by making paynent to him/her a sum equivalent to the pay and 
allowances for the period.of notice of the expired portion 
thereof. 

The appopintee shall be on trial for a period of two 
years which may be extended or curtailed at the discretion of 
the competent authority but such extention or curtailment 
shall not exceed one year. 

The appointment will be further subject to :- 
Production of a certificate of fitness from the compet-

ent medical authority viz. Civil Surgeon of District Medical 
Hospital. 

In accordance with orders in force in regard to the 
requirement to service under the Govt. of India. No candi-
dates who has more than one wife livirg is elligible for 
appointment under the Govt. of India provided that Govt. may 
if they are satisfied that there are special reasons for 
doing so except any person from the operation of this Rule. 
The offer of appointment is#  therefore, conditional upon 
his/her furnishing to the office a 

L 
t,( 
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(48) 
ANNEXURE-412(V) 

/ 

The undersigned hereby offer Sh. Thokchom 
Singh, a temporary post of SFA (VETY) in the Office 
Dibrugarh Circle under AD. SSB, Tinaukia in the pay 
Re. 975-25-1150-EB-30-1660 with usual allowances as 
ble under the Rules and Orders in force from time to 

No. NGE/A-3/91/10604 
Directorate General of Security 
Office of the Divisional Organiser, 
SSB : North Asaam Division, Tezpur. 

Dated the 30/9/94. 

Sanayaima 
of the 

scale of 
admi 851- 
time. 

The post is temporary, his/her permanent appointment to 
the post if and when it is made permanent, will. depend on 
various factors governing permanent appointment to such post 
In force at the time and will not conferred on him/her title 
to permanency from the date of post is made permanent. 

This appointment is purely temporary, .but It Is likely 
to continueindefinitely. The appoinment ,is.likely to termi-
nation on one month notice on either side without reasons 
being assIgned. The appointing authority, however, reserves 
the right to terminating the services of the appointed forth-
with or before the expiry of the stipulated period of notice 
by making paynent to him/her a sum equivalent to the pay and 
allowances for the period of notice of the expired portion 
thereof. 

The appopintee shall be on trial for a period of two 
years which may be extended or curtailed at the discretion of 
the competent authority but such extention or curtailment 
shall not exceed one year. 

The appointment will be further subject to :- 

Production of a certificate of fitness from the compet-
ent medical authority viz. Civil Surgeon of District Medical 
Hospital. 

In accordance with orders in force in regard to the 
requirement to service under the Govt. of India. No candi-
dates who has more than one wife living is elligible for 
appointment under the Govt. of India provided that Govt.- may 
if they are satisfied that there are special reasons for 
doing so except any person from the operation of this Rule. 
The offer of appointment is therefore, conditional upon 
his/her furnishing to the office a declaration as In the 
Annexure-I of this letter, alongwith his or her reply. If 
however, he has more than one wife living/she is married to a 
person having more than one wife living desires to be exempt-
ed from the operation of the above mentioned rules for any 
special reasons, he should make a representation In this 
behalf immediately. This offer of appointment should In that 
case, be treated as cancelled and further communication will 
be sent to him In due course is upon a consideration of his 
appointment. 

i,ba 
J p. (fr9Ar 
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Heehould be required to undergo prescribed veterinery 

course atone of the Troilling Gentros after. appointent I 
you do not complete the course succe8sfully other than for 
valid reasons like Medical grounds acceptable to the Appoint-
ing Authority. Your appointment will be terminated. If you 
are allowed to continue on such special groune, you will be 
given one more chance to attend the next courBe and your 
appointrnent.will be terminated if you fail the second time. 

Taking on oath of allegiance faitfulness1to the Consti-
tution of India or making of a solemn affirmation to that 
effect. 

V.. 	Production of the following original certificates (if - 
not produced already) 

Degree/Diplome certificate of educational and other 
technical qualifications; 

Certificate of age; 

Character certificate in the prescribed form Annexure-
II to this letter.. 

Certificate in the prescribed form in support of candi-
dateg claims that he belongs to SC/ST category. 

Discharge certificate in the prescribedform of previ-
ous employment, if any;  

It may please be stated whether the candidate is serv -
ing or is under obligation to serve another Central Govt./a 
State Government or a Public Authority. 

If any.declaratjon given or information• furnished by ,  
the candidate proves to be false and if.  the candidate if 
found to.have wilfully eupressed any material information, 
he/she will be liable to removal from the service and such 
other action as Government may deem necessary. 

If Shri/smti Thokchom Sanayaiina Singh accepts the offer 
on the above terms, he or she should report to thr Dibrugarh 
Circle under SE, SSB, Tinsukia, within one inonthe of the date 
of this memorandum. If no reply is received or the candidate 
fails to report for duty by the prescribed date, offer will 
be treated as cancelled. 

.• No traveling allowance will be allowed for joining the 
appointment unless if is admissible under the rules.,. 	- 

He/she. is liable to be transferred any whore In India. 

Sd!- illegible 
Area Organiser (Staff) 

North Assain Division, Tezpur. 

To, 

Shri Thokchom Sanayairna Singh 
VI1L- Toubul 
P.O.- Bishnupur,  
Diet.- Bishnupur, 

Manipur. 

L 
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1l 	1 Q r 	c L ut 	L 	ii r 	I 	ci I 	5rLur 3 	y 	 S 

(iN icp of 	th r 	11iI 	Oryanisfer 

c 	 1 

fit  Manipur 	q 	Nagaland 1) 	/t3 cr 
f 	 ' lsupl i 	7 	j 

1I 	'Ild 
4' 

II Dd the 	 1996 

Me1T1orandun 	 I 
I  

I I The undersigned h&r L, 

Tip 
- 	-- 	 _I temporRry 	L t 	C f ' 	' Of 6 _ P a y eL1 0 of 
t, -3 0 — íoj u I I i 	uuk.fol 	.j3 	aJiii 	ui bi . 	
tndoi••r 

 
the 	I•I.41c; 	ond 	 in 	(PC 	 t U 	I 1IiI(. 	' 	: 	 .. . 

2 _ 
cIH:ri 

lho 	post 	in 	.mpu 	. 	:.iid 	I .i 	p 	ui ii. 	Ippui 	 o 	:Iiu 1 I. 	iu 	 if Pont . . 	I1II 	II 
IIIc:.0 	p.I• lI,IICHI. , 	ii.i.I 	I 	dipc.iit:J 	un 	 fic ioi 	 ri Qoverniq I. 	.°.Ip1.uA ii tfiIL) 	s. 	Lc 	- t.ic;j 	 • I i 

, 	I": 	i 	ti 	A 	iiu • 	I id 	wJlJ 	ij 	4)Ilfr 	oi I 	LI o 	to 	Prir 	rnyf. from 	II so 	to sJ 	of 	po.L 	is 	isicJo 	PeI'IIIA,IO,. I. 

insiof:&nj 
This 	ippoi rsLnaiit. 	is 	pi.ir'.i y 	i:usilpus 	, 	but 	i ii 	Li io.L y 	k:u 	conti nu Loly. 	Ii,o 	appois 	out 	is ri thor 

I ibi, 	to 	turmination an one inontli 	notice on ii do 	w i Li soot 
resorves 

reamons boi ny assigned. 	Thu appul"Kingsu LI .ui" I ty 	Iwovr, the 	ri ciht 	of 	terin:i 
ho l'ori 

rsti nq 	the service 	of the 	 pcintee• forthwith or l.hn 	c 	pi i', 	of 	thu 
icr' 'h I in t I pci o L;?d 	hior -  i ci 	of 	not.t cc by rnak.i ns payrnont 	to :s.ii,s 	cqui v. I en I 	to 	the 
thu e: p i Pay and allowances for the perIod of notIce or red 	por- L i ciii 	(:iioreof.  

4. 
may 	bq 

The 	ppci n tee shall 	be on probati, on for a pen od of two ycr. 	whi 	h ui> LrdocJ 
such eqtension 

or 	l.:ur-  I. A ii O(.J 	AL 	the di ec:ret I on 	of 	the c:OinpetE?nt 	autho(I ty but or curt ai 1 Inert 	ohini I 	not ox coed one year.  
The 	

icppciiitiricr,h; 	wi .t I 	be 	furt:hs?r" 	es.sbject 	to 	: (I ) 	In 	ccc os' - dancp wi Iii 	orders 	in 	force 	I ri reqard 	to the rc,crui trisent 	to service 

	

s,.,nd,r 	the h3nvI: 	of 	mdi a, 	no 	c:aridj datd who has (rIC)i0 	than 	one  I 4o 	livino 	I , 	 .. 	el i gible 	for appointment 	uns4er 	the Govt of 	Indj pIcs'.'ic.ftei 	that 	Govt. nso, 	I F 	they 	are 	ati 	fic:I tIet 	there 	are epecia.L reasons 	for 	doi nq rO 	exempt 	any per.or, from the opEra1j on ci thi E iii] e. 	I'hiin 	of fur of 	mpuirhr,t 	is 	tLsc,'e-For'e, 	con:hi. ticioxi 	upon tn/h.i o 	fur'ni ehi rq 	1:n 	this 	off I c:e a dccl arEt I or, as I ri the Annexure--i of 	this 	lottur,  , 	alosic; 	with 	i"/h.i.in 
• 

reply. 	I F, 	ho'wevei', 	he hsas more than 	one wi Fe Ii vi nq/ho is nai'ri ed to a perbn havinq more than one W 	Ic 	ii viny 	and 	s.luei 
• 

	

r uo 	to 	be ox inptod 	from the ci;:erat. i on of 	thu atsiive 	men L .i orsod 	rulum 	for any 	epec:.i a.l 	receons, 	eE/ho 	&'ioi'l d irsake A 	repl"c6r'l',I- ('(01, 	In 	t.i11 in 	bcmla,I I 	isiisssc.cI:i.ctely, 	This VFfier of 	Appciiri Limier, t 	should 	'I r, 	the canE, 	Lrotod as c aricc-I 1 od and 	'F urthr c:ornnss.,i ii cic, Lion 	ci .1 .1, 	be 	siesit, 	to 	Ji' IL in 	in duO coursal 
 (ii) 	Takj 053 	an 	c, 	Lii 	d+ 	ml] oqi arsce 	and 	fai 	hfu1 1 ness 	to 	the Cons titution of 	I rid i a 	los' 	snak .i ssq 	of 	a 	sd 	oar. 	cf 'ii ninat ion 	to that e'Itc'rcl. 

II i) 	Producjo,i 	of 	the 	'fol icm'iing 	or-iqincl 	certificate(if 	not produced 	a 1 i nady) 	
•- 

a) 	Doqi - ce/Di p1 omsia 	corti fi m:EteS 	of 	educational 	and other technical 

True Copy 

AdVoOste- 



___) 	
q,  

Ce rU fl cEe of i:ji. 
c ) Chrccter certi fl cote I iiiued by the ccinpetmnt authority. 	/ 
U) 	f'c:'i.o ill 	prc'tl.:I'1iu:ci 	Corn.  

Ii 	 /; . (/.c iJ-ivj 
1 	 e) 	Di ccharqm 	cei'ti 'f i cat( 	I n the pr 	ri"bm1 	form of previ OU3 

cenp I oycen t. I { any. 
{ ) 	iledi cal certi f icate ircicd by Civ 1 Surçjc?on or Di stri ct Medical 

• 	 Offi c:er 	or 	other' Medical Of'f.icmr of mc:i;.,ii vaierit S3tatu!3 	(for 	inale 

candi date medi cal crr€i 'F i caLm .houl ci be obtai ned from fenjal e Doctor) 

it may. p1 eate be mta Led whotlic?........... cani Ui dtm i c; 	rvi og 

• ubi I. qati on to FLerve, ar4c.l1:her DepEir t.ment of Central Govt a State Govt or a public 

und mr t a k I my 

17 : 	 I'fany deci aratlon qi yen or information furni hed by the cancli date 

prc:)vm to be fal e or if the 	cardidate Is found to have wilfully supressed any 

'materl al I nformati en , 	:/he will be ii abi o to removal from the service and 

such ether act i c-in as Govt may dos:-m rmE:esI3ar y. 

• 	t• 

	

{ j 	_ac:c:ept the offer on the above 	terms 

sto /he shou 1 d report to 	 ------ .• 

• within 'the month from the date of Issue of this memorandum. If no reply i E. 

received or the candiclate fails to report for riuty by the pi-escribed 'time, offer 
will be treated as cancelled. 

No travel 11 ncj all owarice will be all owed for joining the appoi ntment 

uni ess it is adrni smi him uncierthu 	ru.l es. 

;, • . 1.' ' 	Sh/he is II abi e to be 	transferred any where in Inch a. This offer 

do 	not give any, quarantee For appointment. 
• 	 . 	 . 

'Ping of Sr. Eaizi c cornmnuni ctl en course and Field lssitant course 

after rercrui tmen't during the' period of probation, fail i-mg which h i s services 

will be terrncriatmd. 

' 	TO, 	 AREA ORGAN 	(ADMN) 

	

VSHRI OKRAM RAI'ESHWAR SINGH• 	 Area Ori,an:ser (Adinn) 
VILLAGE - THOtJBAL o1suxi. 	 SSI3 -Manipur. 
P.O. — THOUBAL,  
P.S. — THOUBAL. 
DISTRICT - THOUB AL, MANIPUR. 

• rue COPY 

Advocate. 
'1 



ANExuA/z~V, 1i1 ,I'0 , L /2/6Q/19/Vo1_JII/(29 	) DT. 	) 
/. 

_ (ioz..'3rnment of India 
D2rctorate General 

/ of 	Jecur2ty 	I 
0/0f the Divisional Organiser, $SB, 
North Bengal & Sikkim Dpito, SILIGcJjr, / 

L-EL01.A iYDU-Jf 	/ 

I, 

CiLiru 
The undersigned hereby offers Shri T.D, N tz  (ST) 	temporary a 	 post 0/ Sr 	Fielc2Asstant (Veterinary) 

• 
in the 
of fl. 

Circle 0rpanj.er, 	SSB/QorubathanOffjce in the pay scale 975-25- 11 50_B_30_76601_ 
rules with uscz1 allowances under the and orders tn force from time 	to t'ime. 

2.  
to 	the 

T71 e 	post 	'is 	tcmporc'rLl.' 	Ills 	permqneflt appointment 
post if and when it is made 

various permanent, 	will depend 	on 
factors govCrning permanent appointment to such post 

in force t 	the 	time 	and will 	not confer on him title 	to per- iaanency from the de 	of po.st 	is made 'permanent. 

This cppointmnt is purely temporary, but is 	— 
likely to continue indfiizlte1y. The appointment is likely to termination on one month's notice on either slde'wtthout re•asons 
being asLgncd. The appointing authority, howcver. recrves the 
right to terminating tite services of the appointee forthwith or before the expiry of the stipulOtCd period of notice by making th payment to him a s'im equivalent to the pay and allowances 
for the Period of notice or the expired portion t1zeeóf. 

The appointee ahall be on tri(.r.lfor a periàd of, two years whic may be extended or curtailed at "the dcscreatLon 
of the competent authority but such extension of curtailment 
shall not exceed one year 0  

5. he appotnt,aent will be further subject to 1- 

0. Production of a certificate of fitness from 
the competent ifedical Authority a.'i., Cipil 
Surgeon of District Lledical HospItal. 

• TrUe PY 

Advocate.  

ii), In accordance with orders in force in 
regard to the recruitment of service under 
the Government of India, no candidate who ha's more than one wife living, is 
for appointment under the Government of 
Indl(?. provided that Government may, if they 
ure satisfied that there cre speclaircasons 
for doing so except anyTperson from; the 
oper'etlon of this rule s  Tilts off 	of 
appointment is, tlzcrefore, conditional upon 
his furnishing to tkis.offióe'a'dc1cr.tion.; 
as in the Annexure — I of'this'letter, along-'. 
with his reply.' If however,' he. has more; than-
one wife 'living/ she Is married' to' a person 
having more than one wife living desires to 
be exempted'from:, the opera'tton.of: the bove • 

	

	mentioned rules for ctny's.pecia.zrea3bfl8;''S 
he should make a representatjo,j in:thts 
behalf immediateiy 	This offer of eppoint_ 
'aent should in that case, be trat'd as 
cancelled and a furtr.cpmmunitionwjii 
be sent to hire tn due cour"se 2f upon a con-
sidcration of his appointment. 

• 	•••'.. 	• 	' 	 ' 	•.• 	 ,,, 

• 	 . 	 Contd. ,... / 2 / • 

• 	 ' 

;' 	')' 



should & f'Cqiiired to un •rgo prcscrje 
Ve tep'tn(ry CO?: 	at one of t/u Tre'L7,,t, 
af L e r a ppo tn trnen t • If you do not corn pie te the 
course successfully othr than for valid reasons, 
I ke 2edjcal grounds accp'tb1e to the Appointing Authority, your .ppointmentwjll be termthated. / 
If you are allowed to continue on such npecia.Z 
rounds, liou wfl I h 	(I1? 	 - - 	- 	- 	 , 	, 	liw- 	cacnce. tO at1rJ th next course and your appointment will 

he t ermincted if you fail the second time.. 

Tatng an oath of cilegiance fa t-thf ul ne ss to 
tie Constitution of India on making a solemn 
ciff i nw t j on to t ho. t effe c t 

POC1UCtLOn of the following original .certifjca_ 
if not. produced already ) ; 

a) Degree 1Dtpjo77,L, certificate• of educational 
und other technical quc1if -tcatjo5; 

Cci' ficct e of age; 

Cinoc-te;' certificate in the prescribed 
foim Arucexure - II to this letter. 

	

ttcsted by District Magistrate or Sub— . 	 H 
Di,Lior.'Z ilagiotrate or their superior' 
ojficer in the case of candi.dates for 
C1cs III Posts; 	

S 

Certificate in the prescribed form in 
support of candidates claims that he 
be1ony 	to . C/JT. 

Discharge certificate in the prescribed 
form of previous employment, ,  if any;. 

f 	/i 	expericncr in the treatment 
of specles 0/animals; 

6. 	. 	it may please be ;tcted whether the ce.ndidate is 
serving or is under obligation to serve another central - Govt./ 
a State Govr:nrnent or a Public Authority. 	 . 

7• 	 If any declaration given or information furhi shed 
by the candidate prves to be false and if the candidate is  
found to have wilfully supressed any materu'.l t'nforrntt'on, he 
will be liable to removal from the services and such other 
action as government may deem necessary. 	. 

8. 	. 	If Shri T.D. Nizamftha Chirp accepts- the offer on. 
the above terms, he should recort to the •C2rcie Organiser, 
SSD/Gorubathan Office by 15—_9 	If no reply is received or 
the candidate fails to refàY duty by the prescrbed - d.te, 
offer will be -treated as cancelled. 

9 	 No travelltnçi al1owncc will be "flowed for joining 
the appointment, unless it is admissible under the- rules. 

10. 	 lie is liable to be transferred cny where in India, 

H 
ARIcA OIIG.4 ISER(T4) '  

SSB/NB&S. DI $1011,. SThIGuRz" 

To 	 . 

Shr -t T.D. Nizamkha Ch -tru  
Bungtc 'Chiru Village 	 . 
BPO/PO. 	Nambol, Distt, 34]iAPATI.- 	 .:. . .. . 0 	 . 	. 

Contcl. 
•.... ( 	/.. t. 	-. .......... -H-; 	,., -, 

True 	 . 	. 

AdvocaLc. 



1 0  mc Assistant Director(E4),B 7D irectratc, 
1i.. 	Puram, 	Nev ,  Dclhi-66 for infozat26.n with 

• r'fcrenceto hi& i!emo No. 	1SSB14-2192(,14)646 
td. 	1-5-94k 

2 0  The Area Ornier, 	SB, 	Darjéeiingff 	is requ(]3Led 	to forward all oriyiniU doduncnto 	to 
issue of formal appointment order.. 

The Sub-411reu Oraniser, 	SB/Kal2rnpong for 
thforraat.ion0 	 . 

40 The' Circle Organiser, 	SSD,Gorubathan f o r 
infor,,zat ion, 

5. 2i'on.L file 	of 	hrL T.LJ.1iiza,4klLa 	ChIru0  

All OJIGANISEJk(STA ?F) 
S$B/ED&S DIVISION, SILIGURJ 

True CO 

I 

-. 	 . 	 . 	 . 
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• 	 No.53-7l/-LUT(LH) 
Government of India 
Ministry of 	riculture 

ptt. c' Animal Husbandry 
and IJairying 

Krishi thavan, New. Delhi 
Dated the l7th.Marcn, .193 

To 

Dr. Sashi Ranjan 
ChiefVëtertrraryOTficer 	- 	- 
Dte. Gneral a Security 

Office of the Director i.SSB 
Block V(East) R.K.Purain 
New Deth1:110 066 . 

Sub— Veterinary aid to villagers through para ye,thrinary 
staff -. Reg. 

Sir, 
With roftrence to your letter 110.24/Vet/SS13/90/VC-

2 dateJ2,,j.99 3 on the subect cited above, • am.directed 
'u say nat the intan Veterinary Council Act does'not 

AN. 	provide any right to a person other than the registerod 
_vetertnarypra.ctittonerto hold office as veteriniry 
physician or surgeon and practice veterixary medicine 
in any State. 	do,.Tever,  minor veterinry servics .-' 
terms of renderin of ore.Llrnlnary veternarv aid, like 
'7äccinat1on,castrat1on7 	y(-4. 1  Of wounds andsuch other 
types ox preliminary aid or thè treatm?rlt of such -i.Lnent 
cn o uncierta1n Y Ciuer L 	& person flOiotu. b (lUJOuId 

cort.iLcaL 	,f j;tfflxi' 	uerv1sor, stoc-uaii or 
stock assistants undertne suoervision aF'adirecLion -of 
aregisteredprThctitioner. 

Iyourese you may issue ordes priiLLtn 
para-vetérinary staff holding the above mentioned diploma 
or certificate to undertake minor veterinary service unir 
the supervision and direction of registered veterinary 
practitioner. 	YOU may take the services 	tie registered 
veterinary surgeons of the State Governments locally 
available in these ardas. 

louis fUithi' : U11Y, 

A..Negi 
Assistant Comi3 io:ier(Li1) 

* True C.py 

Advutatc. 

/ 
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ANNEXU zA14 

A-36 COMPILATION OF FiFTH CENTRAL PAY COMMISSION REPORT  

THE FIRST SC! IEDULE 
(Sec Rules 3 & 4) 

• 	PA RI' ' A 
RcIscd .rcacsfor posts carrying present scales in Group 'A','Lt', 'C 
except posts for which dfJerent revised, scales are notified separately. 

SL'IZ))POST/LrJ%LPRESENTSCALE '' " .... REVISEDSCALE 
NO. 	GRADE " ' 	 (Ri.) 	 ' ' (Rn.) 

1. 2. 3. 4. 

• 	r. s - i, 	.. 750-12-870-14-940 2550-55-2660-60-3200 
 S-2 '.775-12-871-14-1025 261)-60-3150-65.3540 

3. S-3 800-15-1010-20-1150 2650-65-3300-70-40(0 
4 	' : 	

•' 825-15-900-20-1200 2750-70-3800-75-4400 
5. S-5 950-20-1150-25-1400 3050-75-3950-80-4590 

950-20-1150-25-1500 	....... 
1150-25-1500 

6. 
- 

•S-6., 975-25-115C-30-1543 . 	3200-85-4900 -. 
- 975-25-1150-30-1660 	.- 	 .•- 

7.  S-7 1200-30-1440-30-1800 4000-100-6000 
1200-30-1560-40-2040 

• 

. 1320-30-1560-40-2040 
8. 	. S-8 1350-30-1440-40-1800-50-2200 4500-125-7000 

1400-40-1800-50-2300 
9. S-9 	. 1400-40-1600-50-2300-60-2600 . 5000-150-8000 

i::. 1600-50-2300-60-2660 
10. 	S.10 	. 1640-60-2600-75-2900 	. ç5500.115-9000 
11• 	...., S-il 	... 2000-60-2120 6500-200-6900 
12.,.,  5-12 2000-60-2300-75-3200 6500-200-10500 

2000-60-2300-75-3200-3500 
13.  '.S-13 2375-75-3200-100-3500 7450-225-11500 

2375-75-3200-100-3500-125-3750 
• 	 . 	14 	... S-14 2500-4000 (proposed new 7500-250-12000 

pre-revisd scale) 
15. 	' S-15 2200-75-2800-100-4000 8000-275-13500 

2300-100-2800 
16. S-16 	. 2630/- FIXED 9000/- FIXED 
17., 	..-' .,. S-17 2630-75-2780 9000-275-9550 
18 	'.' S-18 	•• 3150-100-3350 	'. 	 . 10325-325-i0975 
19. S-19 300-125-3625 	. 10000-32545200 

3000.100-3500-1254500 
'lUtI% 	tftlt 	tEIUt 	'( 	 IIU 
jtJtJt•,- i 	 --, --,',..,. 

20. 	• S-20 3200-100-3700-1254700 10650-325-15850 

I. . 

True 



7;' 	 ANNEXJ 	
I 

'H 

27. 	If the 	name of any 1 persou 	eiirollcd 	on 	a State 	veterinary 
rcgistr is removed 	thereFrom 	in 'pursunncc of any 	power 	coiiferred 
undcr this 	Act.;the 	Councft shall 	'direct 	the removal 	of the 	name ir1iau 	cte- 

•of such 	person 	from the 	Indian veterinary 	practitioners 	register. r:nary prac- 
1 r 	?h,J I 	i I 	1' 	 ' tiliJflcri 

rcgtci 

'28: 	Every person registered 	in the Indian 	veterinary practitioocrs Pcrson 
register 	shall ' notify 	any 	transfer 	of thb 	placo 	of 	Jils 	residendo 	or enroUcd ort  

(I)practice töh 	)Councii and I the 	Stat 	Veterinary 	Con nCiI withiu •nliiety Jdcn veic- 
ofu such ,,  transfer,' 'failing 	which I his 	riL.'ilt 	to 	participate 	in 	the 

ç; jicIectioariof' members' of the 	Council 	or 	a 	State 	Veterinary 	Council rckicr 	t 
L'sh'ahl 	be liable'; to 'be' forfeited 	by 	order 	of thc 	Central 	Government nø1y cbng 

'cither 	permaucntly erjor f such 	perid us 	niay 	he 	specified 	therein. 
praeucc. 

d.  

CHAPTER IV 

, 	PRIVILEGES OF REGISTERED VETERINARY 
,rr 	H 	PRACTITIONERS 

' 	2.' 	Subject : to,.'the conditions and 	restriCtions 	laid 	down 	in 	thijs Priviiegc Act, 	every porson':whose namo is for 	the 	time 	being 	borne• on the of peroa& 
n4jan 'veterioary.pactjtioners' register shall 	he 	entitled 	according 	to who ato 

.is 	qualicatiops,,to.;.practise 	as 	a; veterinary 	practitioner 	and 	to 
recover1 ' in duo courso,of. law 	in respect of such practice any 	xponses, 
charcs 1m 

Indian 
veterinary respect of medicaments and other 	appliances 	or 	any fees pr'lcirtioucr& 

to 	which .ho 	may.., b, entitled. rcgt1cr,. 

-. 'T' 	30,, 	No person,: other 	than 	a 	registered 	veterinary 	practitionc, 5 	 ,,t Riiht of 
persons vh 

S  hold,, office 	as 	veterinary 	physician 	or 	surgeon 	or any 
arc enrolled 
on the indi otherlike office (bi 	jcyc.r)anpcalj9d) in Government or Ui any vclertiary 

institution 	maintained 	by a local 	or other authority , 
praclinonrxz 

() 

. 	' 	Provided that the 	Slate 	Government 	may by order, rcrnnit - 	' a 	person 	bolding a di 	loma or certificate 	of ye CLULY 8uprv1sor.  
I  J 	stockwan' 	or;stock 	assistant 	(by 	wh itLvcr 	ii tine 	.ahled) 	issued \" by the 	'Directorate I of 	Animal 	Husbandry 	(by 	vhatcvcr name called) 	any 	State 	or 	any 	veterinar 	inctitutjoti 	jnlnc,a 	to render 	tpder 	the 	auperviiou 	an 	direction 	cra 	registered 

'cterivar' 	ract 	oertinor 	t[TflTa'ryscr'viccs- -. 	I 	' 	" •'' -. 	, 	 0 	- 	- 	- 
'n 	j1Ts-."Miiior vctcrTI[Iry 	erTIL3 	means the rcudcrizig 
of' prelimihary 	veterinary aid, 	likc,. yaccjnati, 	castrat ion 	anti 

1 dsstfl.gQf.wounds, 4nd 	such 	othcrtypLs 	or 	pi1iintti my 	nid or ,  the 	trcatri,jt 	such 	'ifltncntrtis 	thr. 	St1r 	"Gc Li umc iii. 

	

m,by) nOUfica(ioxn 	the Official 	Gac,tte, spLclfy 	in 	thebchaifj 
be 	entiticd.'.to sio 	or 	authenticate 	a 	veterinary health certificate 	or any 	other 	certificate required 	by 	any 	law .:tbj5j9ed to 	be or authenticated 	bya duly qualified veterinary 

(d) 	be entitled 	to 	giveevidence 	'it 	any 	inquc.E or 	in any -. 	t:court'ofr Jaw : 	' an 	expert 	under 	section 	45 	of 	the 	htidian 02 - 'EVidcnco Act, 187 ,on any mauer rc t atug to veterinary medicine. 

Trup 

rp  

Mvocate. 

/ 



• - 	 . 
0 . 	

_0 	 0 

COMPILATION OP FIFU CENTRAL PAY COMMISSION REPORT A-74 	. 

(3)  

7, 	RangOfflc&iPorc4t . .1400-40-1800-1.1B50-23(X) 5500-175-90(X) 104.10 

I ,ILa.ng 	(1X 
0 

8. 	Aistt.Conaorye.t.00( 2200-60300-1fl-75200 . 6500-200-1050) 104.10 

Pa 	atjv'.w 	? 100-3500 ''' 7500-250-12000 

FIrcSLaIT1. 	,. .. 
. 

• 	
Fucman. 750-12-870-EB-14-940 . 2610-60-3150-65- 104.11 

'(''ri,' 	' 	'I •; 3540 

., Andarnan and Nicobar Islands.: 	 . 
Directorate or FIE.liCrICS 

'I FL5heriezDvc1opncnt 2000-60-2300-EB-75-3200 6500-200-10500 . 14.20 

Officc/AzstLDir. . 

Survcyom 1200-30-1560-EB-40-2040 4000-100-600) .104.21 
I'i t4500-125-7000 

i'•.' . 5000-150-8000 

14.. Plant OperaLor-cum- P 950-20-1150-E13-25-1400 4000-100-6000 104.22 

:. Mechanic''  

iPublicWorksDcpartment 	....... 
15. 	Autt. Towi Planner 2000-60-2300-EB-75-3200 6500-200-10500 104.23 

100-3500........... .1 	, 7500-250-12000' 

16..rAssstantShcd.MastxZ 1200-30-1560-EB-40-2040 4500-125-7000 104.24 

17.1.Shcd Mav'.i •?;. 1400-40-1800-EB-50-23(X) .5000-150-8000 104.24 

18,c 	Ovec.. 	.. 	. 950-20-1150-EB-25-1400. 3050-75-3950-80- 104.2.5 
4590 

- 	 7 	 0 	
•'•'': 

.' 	I 	1 4000-100-6000 
Health Departpen 	. . . . 	. 	

•. 7 

PharrnacsLs 	. 120Q-30.?1560-EB-40-2040 . 4500-125-7000 I .104.28. 

1K? 	 •. 	(,i!' . 77 	 y 	;! 	" ... .. . . 5000-150-8000  
____00 	0000 

5500-175-90(X) - 

Unernan-um-Mc 950-20-1150-EB-25-1500 4000-100.6000 

Department 	• ,//FOrCSt - 	•0 . 	. 

..}(.VcterthAjyCOmpoundcr 800-15-010-EB-20-1150 4000-100-6000I 104.30 

• ScthrVet'inary' 	. 950-20-fl50-EB-25-1400 4500-125-7000. 104.30 

Compounder  
Dadra and Nagar Havdll : 

0 0 

• HeaItbDepament? I 
0 

1vBio-Chernist" 	'i'" 	0 1640-60-2600-EB-75-2900 0  6500-200-10500 104.32 

'k! Public Works Departacnt ............ 0 
Draughtzman Grade4 1400-40-1800-EB-50-2300 5000-158000 104.33 

Draughtsrnan Grade II 1200-30-1560-EB40-2040 4500-125-7000 	- 104.33 

26.. Draughtsman Grade 111 950-20-1150-EB-25-1500 4000-100-6000 104.33 
• 0 	

Lakshadweep: 	••". 0 ' 

So 	
Directorate or Health 

• 	27. 	Ayurvc 	Pbysician L 2000-60-2300-EB-75-3200- 8000-275-13500 104.36, 

100.3500. 	(.0 	•. 	. 0 	0 



. 	 . , 	
: 	. 	- 	 - 	• 	. 	.. 	 :. 	• 	 - 	 " 	 ''' ' 	 .- . 	 . ! 	• 	• 	 ?L'.•' 	• 

- 	 -- I 	 : - 	 ANNEXURE 
	

I q~ l
. 
 :: 	' • 	 1 	

No 31J/SJt3/VU/L39(19)  

	

— I— 	 W re tux LL( (joz1c'ri1 of Secur!Li 
. 	 . 	 Off1e of the Dii'octor SSB 	. . •.y.( 	. ' . • 

East Block-V, R.1C.Puram 

	

r— 	 New Leihi - 1100660 	 ' 

tw't 	j • :' • 	 • 	' '':,. 	. 	 . 	 . 

	

1 	 Dated the 26 Feb 1990 

	

L 	I'LMOULNL)UM 	 - 

	

. . .. 	
,"t 	 : 	-• 	 . 	 . 	 . 

	

• .' 	 . . 	•.. 	 • 	 . 	 . 	 . 	. 	 . 
Ajs rn ohj'Lieo of vetrinaxy rwd mlmul 
husbandry wo1kcuid clie rter or dutiuU to be perfor'rnncJ 
by the CAb Gr-I (Ve)wid the para-Vetetinary staff0 

	

4141t\ 	 The main objective of the veterinary and anumi1 k-ixi 
tj  

usbandry work in te SSB is tornotivate arid'wi.n over the.heart 
of the people in the bordering, and remote ares8 by 

up3ift1ng 'their socio-economlc cand1tion through an eff1ient 
and popultry occupatbn/farndng which is one of thee 

ii' most significant assets and ererx Bource of livelihQod so 
people inhabiting the rrnote strategic areaa ol the 

coutitry become more. reueptive to the SSB philosophy and to 	' 
£par.cipate in SB work/prograintne, 

.: 	: 	 . 	 . 	
: 	 ••• 

	

i'I 
4 	2 	\ 	To achieve -the aboue objective, the VeterinRry 

end Animal Husbandry work s1ll ain at the f9J.lowing main 
z - 	 • • 	 . 	 . 	 . 	. 	 . 	 . 	 . 

	

j 1 	! 

	

?- -t ' ' • 
i' 1 1 	£) 	To jeneI a Le nmong Lh' pc'op L 	1WLX (tt6CJ I ()p'Ul '11L' 

hyien1c 111EI1u/ç'iIIent/uuLr1 LLoiiiil requireiii111t9 of live 
stock/poultry, their common ailin±/diSeaSPE1 ixiclu- 

	

&w 	 ding those dine to dericiei1cy and their prQvE2Litiofl 

	

.. 	 . 	 ' 

	

kIi 	To providein fi 	t I cujt, an effective veterinwy , 
hilth cover to 1.Ivstock arid poultry in the 
bordering/i Lulote vi Liagea enpeci a lly beloning to Li 

the weaker secbioiis (In Uiding SCs/2s) by 
1 endering nees. iry N evciitive/curaive vetez iiirtry 

.......::. 	. 	 iiieasured 0  

To educ3te v!J1:;x's n?QLIt uew devlopinent/ 
iiinovi -tU mi'- 	re('l'i (19 the ' corloInjQftlJ y v tnbl° 

hi '(1S Of 1iveJ LoC1fl(1 ,otTIr ynu(FUIPfl :lIf)flcttPIfleflt 

I I 	 techniqucs for ht1 r nz o Iitsibility0 	 f 

' 
j::. ........ . 	 . 	 . 

3 • . . 
. 	 The vetei'inry/pc1r'ovcLErIriorY 	tiff will be 

1'P3!)OI13 1. hi 	.fi' pxr)'i.i :1 ng v'teriii•iry mid Aidnu.'i]. 
I-{u3baDdrr 	xLcni.id7fTcL.Ii lj 	I 	0 	ii IiO('lY [)PUplO  

be9t 01 theIr kriowledCe urid r'l c Il] in the fulLcL spir it of 

1 	 selfles3 and dedicab' d soi vice, 

I 	 . 

.......... I.' 	. 	. 	. 	 . 	 . 	 . 	 . 	 . 

The xioxi-aze t:t;'d pv 'a-'i te1inry 	s toil I lice 

Y'• .. .......... A FO(Voy), SFA (Vety), i!( Vty) 	(Pi;:: t... (Vety) 	1v 1ii 	f.Lr L 
aid trtntmnt, and bt i c I\t 1 im:il ii u:; b:' 11(1 ry 	'< Lrn' I oil :c: I. Lv I. LII? 3 

.1 . 	
wtli .nai'forrn duties lirni:Lcd Lu ThJ.i 	ki.1 I , 	s risc rlhpd 

I 	' " 	 Lahier he geiier l cit'c ixr )c cI kci' 	go diin. 0 o( veL'-  

rlrinry doctors. Iii cr130 a!' r.n y  CuIn) icat.toiis 	L1iej wi 1:1: 3$Jek 

JinrnediaLe hcLp of. the COUCPLLICd CA(Vety) Ci-I. 

........ 	 •. 
 

	

PFIJS 	'T 	 ContdJ-' 	 -- 
• 	

..I., 

	

I 	 / 

\ 	t 	 -- 	 -- 

..;:,•t::..:::J 	 - 	 . 	 .-- .-- ..- 

True ,9Y 	. 	 . 	 .. 

---g 



- 	 - 
	

- 	 I 

- -- - 	

" 

	

;: 	. 	.• 

• •.i 	
-• • 	 ' 	 - 	 - 

. 	A list of :i t :for vut('rJ.nul'y 	 qtij piii 	I'n to bc is used to SFA(Vty) is ai:io 	ciwed. Proper. utilitjo 	. 	-- • 	 art replen I shmetit of mccli. ciii ei should he -mi i trod by the :• r4ILional c 	Grade-i(vety). 	 . 	 - 

G. 	There ,  is onoSFA(voty)/ofl( .tMlnQ(voty) for ., ech 	
0 

i 	
Cicle and in the £J t instance he rnu8t cover all rerijo Lë and 	- fi f&ung viUagos iii his Cix c'1 	hou]d first tour wits, th Co/GAS Cr-I where-ever po ­ ,Uhlo. Al.L 14 .10P j; 	 camps . ahuld. be  covered hy the Pc1ra-veLi-izinry staff 9  and after a 

	

.'• 	j' st,y of two days move to the nezt camp for provjdIxis 
/ coprehe3sjvp veter'i:)Ury cover to the viilnges In that rkrea 

Asa reulare 1- 01.117iiiri 9  the PIra- VeL41'iiiary ataff iiiu.s Wj.t,h the civic action te3ms al]d tilso visit all minor n major publicity carnt)ai,us when-ever held in this at'ea 0  It Inurt be clearly understood by the veterinary staff that thilr services, Will alwys be free of cos -t and not in return -fOl any consideration, wiicit-so_ever0 	. 
, 	 S 	 • 

•-;;;;'•.,', 'j.h 

The char(;er of dilties of I).iviin1 C113Gr-I(v -ety)/ 'C—Cr—I -Dnr — veterj nary ; Laff a:'e cflcJ.o3ed 38 Aunexure 	Ii rtnc III for information and strict compliance 0  . 	 . 	 .. 

Ple 	:cicxiowted 	r'ecatpf- 	
S 

	

Si 	
S 	

Sd/- •-; '••' 	 S 	
( V.N. N.EI') 

UPUTY IL1JPCTOR GENRAL(DEV) (  

	

• 	 '!.'.-' 

-- 	 - 	 • 	 S  

• 	 - 	 • 	 • 

- 	 - — 

•. .True 

	

- .LL:ti/ 	. . 	 . 	 . 	 • 	
S 

	

S 	 • • 	
• Advocate. 	 S 	i•  

	

• 	 • 

jI•,• !j' 
• 	 S 	 • 	

• 
0 	

• 	 . 	
• 	 / 

• 	 • 



/ 

)MilTEo1'L)U'L'Iso1' 
.. VE'TU UNAliY 

1. 	To VL S it remote oreu/bruder V11loges ooverud by. tho 
SSB to render free vet r1ziar'y and Animtii. }Iushundry aid Anti care 
to the needy 11ve -  to 1 owu i In x o t live - ooc'](t,ouItj y 
under, the overall gu:Ldarice/1znti'uctjons or CA-Gr-i(Veterinary) 
and other supervisory ol'Ltcëx's. - 

0, 	

0 

To remain on tour for a minimum of 13-20 days per monti) 

	

i:.. Imparting door to door veterinury uove.i' to Tfl've-stock owiiex's-. 	- 

Ui the area under his LhcflLrQ. 

While on tour, to visit flIP CampS f9rhe purpose as 
also to dl .tver lc tures n' J11 IL rPn 1 	 ctz:iQf Anlinnl,. Hus bund y 
to generet bet t r -warenc' 	omorig the 1ocjl people about common 
diseases and ygiiic llIanue,'!x1t of livrdLocJifor better,  profita blt For this purpose, his monti.iy tour' projroniine will,, be fiiiel-
ied well ir advance with tho approvul of the Circle Organiser, ti 

S
the' concerned CAS Crade - l(Vet) and the A.O. 

To submit his teiiLtie tour ptoy emme for th(I following 
- 	 month through C.O. to GA6 (rI (Vet) at •].uz31: tt rorthui?i t in 

advance0 -- 	 - -. 	

S 

•5o 	For evc ry cn.Lentlnj mouth to nnhiiil. L ii drtnl•1.H Loijj' diury 
to his controlling author! ty to reach )i.Lm by the 7th ol' the 
following month at the late;t. Generally, his touring will be with 
NIP teems but only for a day or two at each such camp or with COa/ 
CAS Or - I (Vet) Indep'?nd ent ton Lti may I)t .ij.oWcd in peLJ.ni 
cases by CAJ Gr-I(Vc.t)/C.O w . i i J,  i !e ijwrovul of A0/A0. 

Gb 	 To is:l; L the Cit Gr-J (Vu t) in j: 'farming day to dsty \/ork0 

7 	To properly JnOitit)j.zi uxicidoble and non-expendable stock 
of:flCdiCl s'tore/euipment etcl n.i alo the stock Find issue 
'registers and other records tu connection thrr'of. These will be 
verified by 'tlie CAGr-I(VeL.) ou- ret 	art-r- aid by_other 
concerned supervisory officers 1n!rtodicaI1y. AFOLFA( 11et)/J1C(vef) 
Conttb1e('fet)ii11 be perjonaiiv ie t3n9n e,jbl e rTor  
IncTc3 ig fors h ort r w rT~T instoio7qquipr:ient in Lh 	reg ird. 

j, 

	

To stri'ctly follow the instructions and ordes o. 	- 	

S. CAS Cr-I(Vet) and other aup'rv!&ory officers mid 'to c rtrry out the ! 
S 	 ,• votfirirlAry civic,,uoi.1 on 	7'Of 	UhliI 	iicvtii'I IIIfly. 	- 	 - 	 t 

To er.sure that kits provided to him ore properly util.tsed 

	

,&nd kept ready asper requirement0 	 S 	 I  

109 	To adthini.ster only t)ioe (J i'us/i:iedJ.cr'aes which he lws 	
55 

.'.Jieen taught zi., id is out ori:;id Lu hon-lie, lie will riot 	h:!ilILs L'r 
.ntroveriouj izi.jection/treutmuii t beyond his skill -a!(I CoIfl*.? tenCo0 

0 
in case of any coiiiplicutluii he would cotituct CAS-Gr-I of his 	 S 

ric 	for guidance6 	 S 	
S 

I 	
S 	 S  

C,tihld/_ 2 

'True cyv 	 S 

Advuc1L 



• •, .' the State Ve.terin3ry Dispensairy/liospltal/Centx'e etc. 
(these creas/vllJoges will be givi the 1owet prthoiity). 

j?;,:'• 	

I 	 • •. 	 •• 	 . . 	 . 	 ---.. 	 . I 

: 	 To subinli hs nionthJy deti1ed tour dIRl'y IiihUghting 
I 	 all d 1 (  L ' o.i. the work d or C (I UI II1L, the iiiozitli to h1:i CoLltrol+; 	I 

	

-),lng Officer by the 5b1i of the following moziUi at the latest, 1 	—'-----_- 

To ensure thit at veter1iiay 0 entre8 , eniergencytray'r:j' 	.. 
and first aid kits are a1citys lceptri rendy and reaerve'to meot 	rn--- 
any type of emergency. 

/ 	 I 

:11 • 	To correctly pfe in aclv:uice nnd iuhrui t in time the 
annual/supplenientary .vetr.Lunry liideiit of med.tc1tie/equipment/ 

:.'. other stores to the SJIJ Directovte, New Delhi,throuh the 
Divisional Organiser for tlrae].y procurrmerit of i tores/ 
matericds. 	 . 	 -- 

To corx'ect.y and epeditiously distribute the veterinary; 
kIcI 	 ctoreb/kitH eL • on receipt among the AFO/SFA(Vety) under.  

; - j -his control 	 — 

To ensure proper and. up-to-date maintenance of medical 
stock and d ead utock i egis t' ra (Ins Lrurnents/equipru(?:it) and 

'other p.resci'i bed (locumeiI /recoi'th3 etc. 	 )T. 

14 	To ens ure thri t t;IIt re iis 1) exconts utookin 	LIpf'cJ.It.Lly Of 
'short-lUi'e drugs which may load to avoidable wastage. TÔ aJ1co I 
ensure that medical 'tores held do not become date expired4 I 

I 	/ 

:". 1 :k. 	1: .......,.,..,' •... 	_. 	— 	 - 
11 1 	5 	To keopceon with thelocal State Aniinal 

Husbandry authorities/Army Vetexinary Hospitals, etca in the 
- 	

II area of his responib1l'Lby. Also to keep himself abreast of 
developments in his professioriul field as also. uboutJ.mportant 

:Animal U'sbandry programmes/activities undertaken by' other'  
I 	 authot Iti/agencies in the ax ca. 	 I  

• 	
-16 	To regularly submit the monthly progress report(MPR) 
in the prescribed proforma in respect of his ttvea of chui'ge. 

. -through  his controlling officer in. time so 'that the connoli-
dated compiled report rc1chc13  the .3B Iiiructornte, New Delhi 
by the duo date. 

.17, . The CAS (Ve tei'dniary) 1)0 nLfd at the Triiniwç centres 
will .i ubmit the MP1{ in i'e pe:t 	'f' hits work t.h rt.,uph hin 	/ 
controlling officei' to th0l iJIC(T) with a cthpy to the 	jf 
Yetcrinary Advicor, 3:13 Directorate. 

18 	To und rta ke nn'I pe rfl)rrII uch o ther duties as may b 
usc.tnri to hii jy the ftt(het' ntithoi'ities0- 

1 if 	
I 	 — 

I 	 - -'- 

)' 

'True 	P1 	

/ 	. 	 . . 	.. '• -' i Advocate. 	
/ 

.. 
111Ti -.  

\ 
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Appendix 11 

Classification of Technicaj Posts into Various Groups 

GROUp I-FIELD/FARM TEC1N!CIANS 

1. Farm Superintendent 
2 Superintendent (Dairy) 

3U: Senjur Catik 	r Sis. 

I Dairy Farm Superintendent 
31 -  Animal Hoi.ise Keeper 

4. Farxi Manager HorticuJtuj Supervisor 

I 5. Dairy Manager 
Forester 

Dai 	Catt!eManoc.r 
3j' &niOr Stockjnan 

-45. 
X .  Assistant Fm Stockman 

Supc1n1 	
. 	 znar,-  Or S 	Assistant Superintendent 

•- 	 - 
37 	Senior Vetennary ASSISLflt 

J 	L. 	CarJ.n 	S..perintei ne-t 
Junior Manager 

- sr ng iVldLc 

-. 	J• 

- 13. Ast Farm hiaiaagcme 

4L Sci,jor 
42. Tchnjj .kttnt 

Oc 	 iccp. 	siz: 14. Assistant Manarer 
15 Fie1d Officer 

44. Rice Production Training Assit 

16. Field Supervisor 
45. Agricultural Assistant 

11 Assistant FiJd Assistant 
46. Botanical Assistant 

j18. Field Assistant 
47. 	E.zcn.sio 	Assistant 

19: Junior Field Assjstari 
48. lntomo1ogical Assistant 

20. JUnior Field Assjszant.cum. 
49. Horticultural Assistant 

Curer 
50. Lives'tock Assistant 

21. Curer 51. Meteorojocai Assista 
- 2 •. 	1 Fieldman - 52. Physiological Assistant 

23. Senior Farm Assistant 
53. Plant Protection Assistant 

Sefljor,Assjstant 
54.. Seed Exchange Assistant 

(Farm) 	. 
Farm Assistat 

Asstt. (Seed Prdduction) 

• 	-26. Junior Assistant (Farm) Sen?or SoitAssistant 

- 27. Herbariu 	Keeper 
StockAssj 	/ 

.. 23. Herbarium Assistant 
Senior 	IOCK 	SSistant 

. 2 	'Tursery Assistant 
59 Field Plantation & StoreAsstt 
60 Junion Survey Assistan? 

True Copy 

S 	 ICA.R. TECIF.JCAL SER' iCES 
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- 

1fe 	logical Obscrv 
84 Village Level Wotk 

- 95 Enumerator 

umorObserer \ierC0 

.88. JumOt Farm SuperttCdTt 
[POtato Inspccto 

89 ResearCh Assistant 
Taxidermist 

. 	 .__....... x' Garden s uperintendent  

91.. Field 1nspect0r.- 

92_ Senior Vety. -Asstt. surgeon 

hTeSfljL 5t  

a+. • 

 Cock-SVa' 

 Scrang 	• 

 Mare 

-98. Deck Hand 

99 Deck Hand Junior 

101. Cook Boat 

j_j. ..p1-jS"...... 

1°5. Tir geer 

Rrkf- 	b'y 

.- 	 GROUP 	
TECHr4ICIANS  

17. AnaestheSia Assistant 

IS. TechnOl0giCul Assistant 
X-Ray Assistant 
App raiSing Assistant 

2 1 - Analytical Assistant 
22 Agr000mical Assistant 

23. Bio_chmical Assistant 

24•rtograPhic Assistant 
25. Junior Cartographic Assistant 
-26. Senior Chemical Assistant 

Chemical Assistant 
Junior Chemical Assistant 
Microbiological Assistant 
MycOIO'1 Assistant 
weaving Assistant 

Sen jot Tester 	 - 

-I 

tiffcial lnserrlinañofl Tech-

Field Invest.igatQr 

Junior Soil Surveyer 4 
Land Survcycr 
Media Surveyer 

Area Supervisor 

Be Keeper 

i. jflSt C- 	atd 
."1nsect Collector 
.: !'-:•-- 	 - 

IUU 

$Si.rvcver 
i. Agriuitut 
• 	 .,S..._...... 

V 

- 	 '- 
 U 

_ r s. 	J'- 

rato'ecIflJ 	- 

2. SeniOr Operator 
- - 	3. Senior Equipment Operator 

. :4. Equipment Operator 	- 

OperatOr. - 
Project Operator 

Pump House Operator. 
- - 	. Pump Operat9r 	- - 

- • 	9. TubeWell Operator 
i.i. Machine Operator 
11. Plant Attendant 

.. 12. Sprayer Technician 

- - I - Senior Laboratory Assistant-S Cl_
4 LaboratOrY Assistant 

• nt 

16. Junior Laboratory Assistant 

I I 
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A42 COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT 

3. 	 4. 	 5. 

(b) 	Sr. Physiotherapist/ 	2375-75-3200-ED- 8000-215-135(X) 52.96 
Sr. Occupational 	100-3500 

Therapist 
XX. PUBLIC AND SOCIAL HEALTH WORKERS 

MedicalSocial 	1600-500-2300-EB 5500-175-9000 52.103 
Worker (holding 	2660 
qualification of Post 
chaduationor Gradua- 

.tionwith2years 
diploma in Social Work). 

SoclalWórker/ 	1400-40-1800-E13- 5500-175-9000 52.103 

Psychiatric Worker 	50-2300 
(holding qualification 
of Post Graduation or 
Graduation with 2 years 
diploma in Social Work) 
WelfareOfficer 	1400-40-1600-50- 5500-175-90(X) 104.65 
(Grade II)IPröbation 	2300-EB-60-2600 
Officer(Gradell)f 
Prison Welfare orncer 

XXI. RADIOGRAPHERS/X-RAY TECHNICIANS 
Radiographer 	 1350-30-1440-40- 5000-150-800) 52.107 

1800-EB-50-2200 
Radiographers requiring a minimum 4000-100-600) 52.107 

of 2 years diploma/certificate 
after 10 + 2 

XXIL OTHER TECHNICIANS 
Posts requiring Matriculation with some 4000-100-6000 52.111 

experience as minimum qualification for 
direct recruitment -- 
Technicians with either a Degree in 5000-150-8000 52.111 
Science or Diploma in Engineering 

XXIII. GkR-DENERS AND NURSERY WORKERS 
Si-. Garden Attendant 	775-12-871-14-1025 2650-65-3300- 55.129 

7 0-4500 
Asstt. Foreman 	825-15-900-20-1200 3050-75-3950- 55.129 

- 
80-4590 

XXIV. VETERINARYSTAFF 
Entry grade for all posts 8000-275-13500 55.291 
requiring a degree of B.V. Sc. 
and Animal Husbandry with 
registration in the Veterinary 
Counciloflndiaasthemnini- - 

mum essential qualification 
AssistantVeteri- 	1200-30-1560-40- 5000-150-80(0 55.296 
narian/Biologi cal 	2040/ 

C.C.S. (REWSED PAY) RUL, 1997 

L 

A43 

2. 	 3. 	- 	 4. 	 5. 

Assistant/Zoological 14O040-1800-50-2300/ 

Assistant 16C0502300-60-2660 

possessing B.Sc degree 

/ 
-c,..X 

in Biological Sciences 
Stockman/Compounder/ 

- 

950.20-1150-25-1500 
- 

4000-100-6000 	55.296 

StokMsttjAnimal to 

Husbandry Asstt/ 1200-30-1560-40-2040 

Dresser 
(d) Pars Veterinary 750.12-870-14-940 2610-60-3150- 	55.296 

Attndant including 65-3540 

Animal Attendant/Bull 
Attendant/Cattle Attend ant/ 

• Gycc/CarBel Attendant/ . 	. 

Shepherds with minimum 
qualification of 8th class 
+ 2 years experience of 

handling animals 
XXV. TECHNICAL SUPERVISORS & WORKSHOP STAFF 

 ChargemaniChargeman 1400-40-1800-50-2300 5000-150-8000 	54.38 

'B'/Chargeman (Techni- 
cal) Grade li/Jr. Engineer 
Grade II (Workshop) 

 Sr. Chargeman Charge- 1600-50-2300-60-266C 5500-175-9000 	54.38 

man A'/Charge man 
(Technical) Grade If 
Jr. Engineer Grade I 
Workshop 

XXV!. ELECTRONIC DATA PROCESSING STAFF 

(a) Data Entry Operator 1150-25-1500 4000-100-6000 	55.71 

Grade 'A' 
- 	(b) Data Entry Operator 1400-40-1800-EB- 5000-150-8000 	55.71 

Grade 'C ,  -50-2300 

 Data Entry Operator 1600-50-2300-ED- 5500-175-9000 	55.71 

Grade'D'/Junior -60-2660 

Console Operator/ 
Data Processing 
Assistant 'A'! 
SdentificAssistant'A' 

 Programmer/System 2375-75-3200-EB-100- 7500-250-12000 	55.71 

Analyst 3500-125-3750 

XXVII. PHOTOGRAPHERS AND CAMERAMEN 

 SeniorPbotographei 1600-50-2300-60-2660 5000-150-8000 	55.189 

5500-175-9000 

 Chief Photographer 1640-60-2600-75-290) 6500-200-10500 	55.189 

 Photographer Or. 1. 1200-30-1560-40-2040 4500-125-7000 	55.189 

 Photographer Or. Il 950-20-1150-25-1500 4000-100-6000 	55.189 

True Copy 
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C1NTRAL ADMINI,STi(J\TIV TIUBUNAL, GUWAHATI BENCH.  

Original Applicatjoo No.269, 270, 271, 277. 278, 

.279 and 280 of 2003. 

Date of Order : This the 21ut Day of,  January. 2004. 

Tho IIon'ble rJ Uharat Lthuuazi. Judicial Member. 

The Hon!ble 6ri K.V..prahlad, ?irninistratjvc Memb4r. 

Stwj Chongtham Sunjl)cucnar Singh (OA.269/03) 

Scat. A.Ioworibala Dcvi (OA. 270/03) 

Sri E1afl)a1l Brojenkurnar Sjnçjh (o.A.271/03) 

Sri Laiahram Jayenta Sirigh (0.1.A.277/03) 

Sri Thokhotn Sariayaima Singh (o.).278/03) 

Sri Okram Rameshwor Singh (O.A.279/03) 

Sri T.P.Nijamkfla Cniru •(Q.A. 230/03) 	 . . . iølicanto 

By Advocate Sri A.M.sjngh. 

- Versus - 

 union of India, 
represented the Secretary to the 
Governm ent of India. 
MinIstry of Hce Af fairs, 
New Dethi, 

 The Secretary to the Govt. of India. 
Ministry of Finance. 
New Delhi. 	. 	. 

 The Director Onera1 of S.S.B. East Block-V, 
R.C4puram, New Dclhi-66, 

 The Chief Veterinary Officer., 
Diroctorate Office, 
S.S.B. R.Kpu.ram, New 	elhi-66. 

o t 
The 	1,vi8ional Organiaation/Inapector Gerera1 
Manipur and Nagaland Division, Lamphel, 

.' ' Imphal, Manipur. 	 . 	. 	. Respondents 

\flri A.Deb Roy. Sr.C.G.S.C. 

ORDER(ORAL) / 

;;-: 	•A• • 

)SRI BHARK2BHUSANMEMBER(J) 	. 

The aforesaid O.AU involving identical questions of 

law and tactc are being disposed of by thi cnmon order. 

2.. 	Thu applicants in all the cases are Senior Field 

Assistant (Veterinary) serving in 3poc1a1 Service Bureau (SSB 

tar short) . Thu CI0. of th app lic -anLo is thatthe veterinary 

establishment in an organisation or Directorate or Institute, 

True 
AF 
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there exist a Certain post or posts with riormally a nomen-

clature as VFA or stockinan or Animal Husbandry or Vetrinary 

Compounder or Vaccinator or Dresser or Field Assistant. Their 

main work is to render minor veterinary service like vaccina-

tion 1  Ca8tration, dressing of wounds treatment of animal. So 

works of every such post either of the Directorate of ABaaxn 

lUflea or B.S.F or other organisation are to be treated as 

same in view of the Section 30(b) of the Indian Veterinary 

Council Art, 1984. And moreso the minimum qualification of such 

pOst 18 matriculation with diploma or certificate or experience. 

It 18 Stated that as discussed in para N0.55.284 of the 5th 

CentraJ Pay Commission by taking these different nomenclature 
• 	

of post into account lhe pay scale was recommended to revise 

equally to $.45OU-7000/- so that there may not arise any 

q8tbori.of pay aflO(lal1Y. But the respondents failed to 

implement the same without any cogent reason and denied the 

right of the applicants to enjoy the said revised pay scale. 

• It has been contended that the pay scale of similarly situated 

veterinary compounder of ioreat service and compounder of 

fl.S.F have, already since been revised to .4500-125-7000/-. 

- ....t has turther been urged before us that tor the purpose of 

'thesimi.ar1y situated veterinary Lield Assistants serving 

am I&ltles had taken the matter to the Tribunal and the \ 

Gihti ionch of the Central Adminstrative 1'riounal nad 
! ... 

them the relief while disposing of O.A.65/2002 on 
it 

200 The applicants submit that relief on similar line 
•;/ 

be granted to them as well. The relief claimed in the O.As 

are a8 under 

(1) Respondents be directed to upgrade the pay scale 

of Sr.V.F.A (S.S.13) to R3.4500-7000/_ In parity with Sr.Véterj-

nary Compounder of Forest Department w'.e,I. 01.01.1996 

True 
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to direct the flespondenta to consider for changing 

the nanonclature of the preaent petitioner's post of Sr.VFA5 

either Senior Veterinary CctnpouncIer or sr.Veteririary Assistant 

etc 

3. 	The 1ened counsel for the applicants. at this stage 

submitS that the repreaentatiohs praying for grant of such 

reliefs had already been submitted by them to the Ministry 

of HC*tC Affairs. Government of India but they have not received 

any favourable reply so far. At this stage, the learned counsel 

for the applicants urges that the applicants .utd irnniediately 
the 

furniohLCnpiCs of the representations in re8peCtOf aU the 

• applicants to the respondents for their kind consideration. 

Thia,boing so, in our view this batch of c.is can be disposed 

of at this stage itself by,g.iving direction to the applicants 

to move fresh comprehensive representations before the respon-

dents within a period of 15 days from today and thereafter. 

the respondents thall proceed to dispose k.f the same within 

a period of 2 months thereafter by taking into consideration 

the observati.0n6 made by the Tribunal in O.A65/2002 in its 

judgment dated 11.12.2002. 

All the above applicationS are accordingly disposed of. 

.................No order as to costs. 

.................. 

A COPY of the judgment be placed in each case file. 

" ••') 	
J/MP1UJ (A) 

r 	 (3) 

ui: c(jirrr (fl 

,kj<c.A. J . (1 1'/(('4NCT1' 

Gu ii a/I; 	S tQ5 

AdVocate 

/ 

I 
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ANNEXUI.)II 
/1-6A 

TO: 

1 Thc Secretary to tho Mini:try of Home Affairs, 
Government of lnda. 

The Ministry of Financ' through its Secretary, 
Government of India, New Delhi. 

The Director General of S.S,B., East Block-V, 
R.K Purom, New Delhi - 60. 

The Chief Veterinary Officer, Directorate. 
Office, S.S.B., R.K. Purarn, New Delhi —66. 

The 	Divisional 	Orga nisation/Inspector 
General, Mani:pur and Nagaland Division, 
Lainphel, Imphal, Manipur. 

Ref :- Order of the Hon'ble Central Administrative 
Tribunal, Guwahati Bench dated 2110112004 
passed in O.A. No.269 of 2003. 

Sibject Representation of the undersigned asdirected 
by the Hon'ble Central Administrative 

Tribunal, Guwahati Bench in the• above 

referred order 2110112004 and for faithful 

compliance of the same. 

Between: 

Shri Chongtharn Sunilkumar Singh, aged about 
39 years, S/o,  Ch. Nabathandra. Singh, by,  

occupation a Senior Veterinary Field Assistant in 

S S B, now posting at S SB, Parbung Circle, 
Churachandpur, Manipur, Nagaland Division, a 
resident of Nagamapal Singjubung Leirak, P 0 & 

P.S. lrnphal, Imphal West District, Mani :pur'. 
• 	APPLICANI. 

- Versus - 

The Union of India througi its Secretary to the 
Govornrnent of India, Ministry of Home Affairs 
The Ministrj of Finance through its Secretary, 
Governmeht of India, New Delhi. 
The Director General of S.S.B., East Block-V, 
F.K. Puram, New DelhI —66. 	• . 

The Chief Veterinary Officer, Directorate 
C1fce, 5.5.13., ftK. Puram, New Delhi-66. 

True Copy 
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H 	. 

. The 	DivisIonal 	Oiganisation/lnspector 
Manipur and Nagaland Division, 

1. 	 i1anIpur. 
RESPONDENTS. 

Sir, 
• 	 I 

iF 

I 	
I 

	 The undersigned filed the above referred OnginalApplication 

being No 269 of 2003 against (1) The Union of India through its 

Secretary ': c Gc'ernment of India Ministry of Home Affairs (2) 

The Miriisry of Finance through its Secretary, Government of India, 
, 

'! 	
.Th' • 	New Delhi, (3) The Director General of S.S.B., East Block-V, R.K.. 

	

Puram New Delhi 766, (4) The Chief Veterinary Officer, Directorate 	( 

Office. S.S.B., R.K: Puram, New Delhi - 66 and (5) The Divisional 

Organisation/Inspector General, Manipur and Nagaland DMsion, 

Lamphc!, lrnphal, Manipur praying inter alia for upgradation of pay 

•  scale of the Applicant to the scale of Rs,4500-125-7000/- per month 

with effect from the date of Central Civil Services (Revised Pay) 

Rules, 199.7 was commencement and to change the nomenclature of 

the present Applicants post, Senior Veterinary Field Assistant either 

Senior Veterinary Compounder or Senior Veterinary Assistant on the,. 

folto'ing grounds :- 

That, the Applicant faced the intprview and selected for 

appointment to the said post of Senior Veterinary Field Assistant (Sr .. 

VFA for short) and accordingly, the Directorate General of Security, 

Office of the Area Oraaniser, S.S.B., Poonch Area, Poonch (J&K) 

issued appointment order being No.PF-CSK/AOP/94/241 4-22, dated 

Poonch, the 10th  August 1994 at the minimum scale of Rs.9751- per 

month plus other aUowances as admissible under Central Government 

employees. 

. 	The present Applicant is Senior Veterinary Field Assistant also 

known as Animal Husbandry Assistant, Compounder, Dresser, 

Stockman, Stock Asstt Vaccinator and Milk Recorder etc. They are 

• 

	

	 categorised paraveterinarian posts. They provide auxiliary. support 

Veterinary and Animal Husbandry practice. 

	

......... True..C9y 	 . 
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The minimum roqufted qualification of such post is Matribulation 

with Diploma or Certificate with experience of one or two years as.the 

case may be. Section30 of the hidian Veterinary Council Act, 1984 

L the minimum qualification and nature of works.to  be 

'*'o by such posts. The relevant portion is hereby produced. 

Sec. sO(b) Practise Veterinary Medicine in any State:- 

Provided that the State Government may, order, permit a 

person holding a diploma or certificate of veterinary supervisor, 

stockrnan or stock assistant (by ''hatever name called) of any state or 

any vctennary in3t i tUtiOn in ind i a to render under the supervsion.and 

direction of u registered Velci mary practitionor, mihor votOrinary 

services. 

Exp!anation :- 	 "Minor veterinary services" means the 

rendering Qf preUminary veterinary aid, like vaccination, castratIon, 

and dressing of wounds, and such other types of preliminary aid, like 

vaccination, castration and dressing of wounds, and such other types 

of preliminary aid the treatment of such ailments as the State 

Gove,rnment may, be notification in the Official Gazette, specify in the 

behalf. 

Therefore, duties and nature of works of all such posts are to 

do minor veterinary services which provides auxiliary support in 

Veterinary and Animal Husbandry Service like vaccination, castration, 

dressing of wounds or treatment of
,  ailments etc. In this regard, a 

clarification was sought by the Chief Veterinary Officer, Directorate 

General of Secutity, 011ice of the Director, S.S.B. vide Ie(ter being 

No.24NeIJSSB/90-VC-2 dated 01/0111993 to the Government of India, 

Ministry of Agriculture, Department of Animal Husbandry and Dairying. 

In reply to the above mentioned letter the Government of India was 

inforrred about the minor veterinary services like vaccination, 

castration, dressing of wounds and such other types of preliminary aid 

or treatment of such ailments can be undertaken by a person holding 

a Diploma or Certificate of Veterinary Supervisor, Stock-man or Stock 

Assistants under the supervision and direction of a registered 

practii:ioner. 

Iii 
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That, initiaHy, the pay scale of the said post i.e. Veterinary staffs 

ara Veterinary was placed at the pay range from 950-1500/- to 

30-2040I-. But, now as per 5th  Pay Commission Report, the Central 

Government revised the pay scale of the said Veterinary staffs/or 

Faraveterinarn posts to the scale of Rs.4000-100-60001- p.m. by 

naming the post.such as StockmanlCompounderlStock AssttJAnirnal 
All 	 - 	 4 	i - SQLy 	L./L.ier 	,- 	 e .ork.erneu L/epcMLrnenL unue 

Centrai service have impiernented the said revision of pay. However, 

in the case of, Senior Veterinary Field Assistant of S.S.B., 

Respondents diberately failed to implement such revision of pay by 

taking the chance of mentioning in the nomenclature of Sr. V.F.A. in 

the Column of 'Jeterinary staffs of the Central Civil Services (Revised 

That, instead of implementing the Pay scale given in the First 

Schedule of Part "B" of the said Civil Services (RP) Rules 1997 i.e. 

4000-1 00-6000/- by taking analogy of the post or veterinary staffs as 

described in Section 30 of the Indian Veterinary Council Act. 1984, 

'.hrc it 	cy ctntd that what ever name may be called ;  but the 

Rescricnts imPlement the C.G.S.(RF) Rules 1997 in Schedule  

I.e. rS.iUU-'-ft)UU. 

It wll not be out of place to mention here that the post of Sr. 

Veterinary Compounder attach to Central Forest Service was initially — 

fixed at the pay scale of R3.950-20-1150-EB-25-1400/- less than the 

pay scae of Sr. VFA, 0.5.6,. But with the new pay revision the pay 

cu 	•iha said St. Valy. Compounder of Forest Service is revised to 
- . 

- 1 25 UU.iJ- 

The Applicant begs to submit that the Compounder of BSF is 

so en"ing the pay cnIe of Rs.1400-2300!- pre revised and after 

, •'i; 	R.4S00-i25-7O00/- pr month. It is also begged to submit 

t 	th ,211ur.o of work 01 Compounder B.S ,F. is only to maintain 

pn mauc:n .VVOI I\) unr:i upivision of a Register Veterinary Doctors. 

True Copy 
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. 	Tha t, TI o Diroclot Get C1 of Secutity kued a Momotandum. 

being No.3O1SSB/VC/89(19) dttd 26th  February, 1990 to the extend 

that tho aims and objectives of Votoiinary and Animal Husbandry work 

and charter of duties to be performed by the GAG Gr.l (Vety.) and 

para-veterinary staffs. In the said Memorandum dated 26/02/1990 t he 

charter of duties of Veterinary staffs is enclosed as Annexure-Ill and 

the same is reproduced hereunder 

ANNEXURE-Uf 

CHARTER OF DUTIES OF VETERINARY STAEF SFA-

(VE T)/C ONS T(VE T) 

1. 	To visit remote arees/broder villages covered by the 

SSB to render free veferinaiy and Animal Husbandry aid and 

care to the needy live-stock owner in respect of live-

stock/poultry under the overall guidanceñnstructions of CAS-

Gr-I( Veterinary) and other supervisory officers. 

17 

To remain on four for a' minimum of 15-20 days per 

month irnprting door to door veterinary cover to the live-stock 

owners in the area under his charge. 

While on tour, to visit NIP camps for the purpose as also 

to deliver lectures on different aspects of Animal Husbandry to 

generate better awareness among the local people about 

common diseases and hygenic management of  live-stock for 

better pro fltabie. For this purpose, his monthly tour programme 

will be finali.zed well in advance with the approval of. the Circle 

Organiser, the concerned CAS Grade-I(Vet) andA.O: 

To submit his ton ttive tour programme for the following 

month through C.O. to GAS Gr.-i(Vet) at least a fortnight in 

advance. 

For every calendar month to submit a detailed tour diary 

to his controlling authonty to reach him by the 7 of the 

following month at the latest. Generally, his touring will be with 

True 

Advocate. 



U 

NIP kaiiis but only for a day or two at each such camp or with 

Cos/CAS Gr.-i(Vef) Independent touring may be allowed in 

special cases by CAS Gr.-I(Vet.)/C.O. with the approval of 

AO/SAO. 

To assist the CAS Gr. I(Vct) in performing day to day 

work. 

To properly maintain expendable and non-expendable 

stock of medical stores/equipment etc. as a/sd the stock and 

issue registers and other records in connection thereof These 

will be verified by the CAS Gr-l(Vet) once every quarter and by 

other concerned supervisory officers periodically. AFO 

SFA(Vet,)/HC(Vet,) 	Constabie(Véf) 	will be personally 

responsible for any lapses including for shortage in 

stores/equipments in this regard. 

. 	To strictly follow the instructions and orders of C4S Gr- 

l(Vct) and other supervisory officers and to carry out the 

veterinary civic action programme accordingly. 

To ensure that kits provided to him are properly utilised 

and kept ready as per requirement. 

To administer only those drugs/medicines which he has 

been taught and is authorised to handle. He will not administer 

intravenous injection/&eatment beyond his skill and 

conipetence. In case of any complication he would contact 

CAS-Gr-1 of his area for guidance the State. Veterinary 

Dispensary/Hospit&/Centre etc. (these areas/villages will be 

given the lowest priority). 

9. 	To submit his monthly dtailed tour diary highlighting a/- 

aspects of the work done during the month to his Controlling 

Officer by the 5 of the following month at the latest. 

True co  
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To ensure that at veterinaiy centres, emetency tray and 

first aid kits are always kept ready and resei've to meet any 

type of emergency. 

To correctly prepare in advance and submit in time the 

annual/supplementary 	veterinary 	indent 	of " 

medicine.s/equipnient/other stores to the 858 Directorate, New 
• 

	

	
Delhi, through the Divisional Organiser for timely procurement 

of stores/materials. 

• 	 12. 	To correctly and expeditiously distribute the veterinary 

• 	 stor''.ilkits etc. on receipt among the AFOISFA(Vety) under his 

control. 	 S  

To ensure proper and up-to-date maintenance of 

medical 	stock 	and 	dead 	stock 	registers 

(instruments/equipment), 	and 	other 	prescribed 	' 

dhcument.s/recorris etc. 

To ensure that there is no excess stocking specially of 

• • 

	

	 short-life drugs which may lead to avoidable wastage. To also 

ensure that medical stores held do not become date expired. 

To keep close liaison with the local State Animal• 

Husbandryauthoes/Army Veterinary Hospitals, etc. in••the 

area of his res 1..on:Ji1t Also to beep himself abreast of 

devthpmenls in his pie fe.ssional field as also about important 

/-%nunal Husbandry piogrammes/activities undertaken by other 

• 	 authorities/agencies in the area. 

• 	 16. 	To regular!y stibrnif the monthly progress report (MPR) 

in the prescribed pro forma in respect of his area of charge 

• 	 Thii.ugh his controlling offlcer in time so that the consoilda ted 

con ipiled report reaches the SSB Directorate, New Delhi by the 

• 	Jue ciate. 

True 
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17 	The CAS (Velennaiy) posted of the Tiaining cenf,es will 

submit the MPR in respect of his work through his controlling 
H  officer to the DIG(fl with a copy to the Chief Veterinary 

Advisor, SSB Directorate. 

16 	To undetaAe and pifoini such other dufie 	a.s may be 

assigned to him by the higher authorities." 

6 	That, as stated above the duties and nature of works of the Sr 

VFA and other posts like Stockman/Cornpounder/Stock Asstt.lAnirnal 

Husbandry Asstt/Dresser etc. are minor veterinary service rendering 

preliminary veterinary aids like vaccination, castration, dressing of 

wound etc. Therefore, the nature of works or work allocation of all the 

veterinary staffs (or para - veterinarian post) are almost same in view 

H of the Section 30(b) of the said Act. 1984. But in ground reality the 

Sr.VFA in S.S.B. and Forest Department are more ordous and than 

the other veterinary staffs of other Depaitments. 

7. 	The Service of the Sr.VFA in S.S.B. with one year certificate 

course in the Vctorinar/ Scionce is also a Technical Post. In the Hand 

Book of Indian Council of AgricuRural Research (ICAR), it is clearly 

pointed out that Field Assistant in Veterinary is also a Technical post 

vide Appendix-Il of the said Hand Book of ICAR. 

It may also be relevant to mention that in CCS(RP) Rules, 1997 

Part B SI. No.XXII there is also another column Under the heading of 

"Other Technicians" and the same is reproduced herein :- 

"XXII OTHER TECHNICIANS" 	 - 

(a) Post requiring matriculation with some experience as 

minimum qualification for direct recruitment Rs.4000-100-60001- 

One Shri S.M. Singh VFA of Assam Rifles who is similarly 

situated with the present Petitioner filed an O.A. No.65 of 2002 before 

the Hon'blo Central Adrnintrativo Tribunal at Guwahati Bench with 

similar prayer praying hereunder except at the scale of Rs.4500-125-

7000/-The said O.A. No.65 of 2002 was disposed of vide judgment 

and order dated 11/12/2002 with the following observation and 

True Copy 

Advocate. 



direcUon "Consideiing 	the fccts 	and circumstances we are of the 

opinion that the matter requires no further adjudication 'from our end. 

1 he Government has taken a decision in pnnciple and in view of the 

U1,11 pendency of the Court proceeding the authority did not take any step. 

for implementet'on of the metter In view of the clear statement made 

y by the re.spcndcnts we dispose of this application with a direction on 

the respondents to implement the undertal,ing as expeditiously as 

possible, pie1cr.ibIy within a period of three months from the daLe of 

receipt of this order. The application thus stands disposed of There 

shall, however, be no order as to costs." this 	stands disposed of 

(copy enclosed). 

8. 	That, after hearing both the counsels for both sides the present 

Original Appllcation was disposed. of with the following observation 

and direction :- 

"Tue learned counsel for the applicants at this stage 

submits that the representations praying for grant of such 

reliefs had already been submitted by them to the Ministry 

of Home Affairs, Government of India bUt they have not 

received any favourable replay so far. At this stage, the 

learned counsel for the applicants urges that the 

applicants may again immediately furnish the copies of the 	 ' 

representations in respect of all the applicants to the 

respondents for their kind consideration. This being so, in 

our view this batch of O.As can be disposed of at this 	'1 

stage itself by giving direction to the applicants to move .' 

fresh comprehensive representations before the 

respondents which a period of 15 days from today and 

• 	thereafter the respondents shall proceed to dispose of .  the • ,' 

same within a period of 2 months thereafter by taking into 

consideration the observations made by the Tribunal in •'. •' 

• O.A.6512002 in its judgment dated 11.12.2002. 

All the above applications are accordingly disposed 

of No orderasto costs. 

A copy of the judgment be placed In each case file." 

(Copy enclosed) 

True CoPY 
Lt,V 
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9. 	Th3t 1  in the light of above grounds/legal provisions, the present  

	

Applicant Is entitled to upgrade the present pay scale 3200-85-4900/- 	I  

	

pm to the scale of 4500-125-7000/- per month as provided in the 	I 

	

Central Civil Services (Revised Pay) Rules, 1997 with effect from 1-1 - 	I 
1996 

(III 	 In the facts and circumstances mentioned above for 

strict compliance of the above referred •order of the 

I 	 Hon ble Central Administrative Tribunal, Guwahati 

- 

	

	 Bench dated 21/01/2004, the present representaUon be 	' 

disposed of within a period of 2 (two) months thereby up-

gradating the pay scale to Rs.4500-125-7000/- p.m. with 

effect from 1-1-1996 to avoid contempt proceeding 

against you without further notice. 	
: 

Datodllrnphal, 	 Yours faithfully, 

The 2nd February, 2004. 

(Sri Chongtham Sunilkumar Singh) 
Sr. V.F.A. in S.S.B. 

Now posting at S.S.B. ParbungCircle, 
Churachandpur,Manipur,Nagaland Divn. 

resident of Nagamapal Singjubung Leirak, 
P.O. & P.S. Imphal, Imphal West District, 

Manipur. 

• 	 Enclosures 

(1) Copy of the Order of the Hon'ble Central 
Administrative TribunaL Guwahati Bench 
dated 11/12/2002 passed in O.A. No.65 of 
2002. 

• 	 (2) copy of the Order dated 21/01/2004 
passed in O.A. No.269 and others of 2003 
ol the Hon'ble Central Administrative 	 0 

Tribtinal, Guwahati Bench. 

\ 

7/ 	')?.t_  

ril  

n 

True 
~7 

Advocate. 
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In compliance to the Ilon'ble CAT Guwahati Bench 
order daicci 21.1.2004.pronounced in OAs No.269. 270.271:277. 278, 27.9and 280.of'2003 
iepresentation werereccived on behalf of all the applicants wherein the sole issue hich were  

raised by the applicants was to upgrade the present payscale of the applicants authorized to the 
pos Is tl Sr. I idd Aw.tiiiiI (VcIy) Ii oin R' 120() 	'lOo() to Rs 'I S0() to Ks 700W -  its plovldLd iii 

• . : . CCS (Revised l'a' Rules)- 1997 well 1. 1. 1996. the issue has been examined in detail at this 
Hqrs. and Ministry of Home Affairs and it is clarilled that as per para XX1V(C) under Chapter- 

o( 	the 5th 
 Pay Commission 'rccommcndatioiias report 	the pay scale of 

SI ( )Cl' I ihuiI/( Ori If )OLIIIdCr/S tuck Assisiunu/Aninuil I lusbandry Assist nnt/!)resset luis.. been 

proposed as RsA000-100-6000 which is not applicable, to SFA(Vety) of' SSB, as the 
nomenclature ofSFA(Vety) of SSB and nature of duties of' the post are not comparable to 
those mentioned in para Xl \/( C) of the 511  Pay Commission recommendations. Under para-
70) the standard revised scales approved by the Govt. fbi: the prerevised pay scales oiRs.975-
25-1 150-E13-30-1660 against SI. No.6 has been approved as Rs,3200 85-4900 which is being 
paid to the Senior Field Assistant (Vcty) of SSB. Moreover the cadre structure of' SSB Nra-
Veterinary cadre, which is given below provides adequate promotional. avenues to the 
SFA(Vety) for their promotion up to the grade of DFO(Vety) in the pay scale ofRs.5500-
9000:- 

S,No. Post 	 . 	 Sanctioned 	 Pa Scale (in Ks.) 

I. Deputy Field 011icer 
( Vety) 

2. Assistant Field 011icet' (Vety) 

. Senior Field Assistant ( Vety) 

4. Field Assistant (Vety) 

Of 	 5500 -175- 900() 

25 	 4000 — tOO- 6000 

247 	 3200 85- 190U 

05 	 3050-75-3950-80-4590 

\ 

True 
k;~~ 
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As such the contention of the applicants that the pay scales of 
Rs.4500-125-7000 	recommended 	by 	51 	

Pay 	Commission 	for the post of 
SIoclI1I;in/('piJ)IfljeI -/ c)Ck AssktlIli(/AijIlIlIl I IwImtidiy Assisnmi/Dres.scr  he 
IflH(IC al)plleuble k) them Is not tenable. Ihe pay scales applicable to other depart meats of Stale! 
Central Govt. Deptt. can not automatically be made applicable to the SFA(Vety) of SSB 

In light of the Ibregoing factual position, the prayer can not be 
acceded to. This issues with the approval of the Competent Authority.. 

,1 

INSPECTORGENERAL(PERS) 

To 

4 ShriChongthan Sunil Kumar Singh OA No.269/03 

Smt. A. lswaribalaDevi, OANo.270/03 

SinE'. Elangbain Brojen Kumar Singh, OA No.271/03 

Shri Laishram Jayenta Singh, OA No.277/03 

Thokchom Sànayaima Singh, OA No.278/03 

Okrain Ramcshwar Siugh, OA No.279/03 

Shri T.D. Nijamkha Chiru, OA No.280/03 

True. Copi 


